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'LEGISLATIVE ASSEMBLY.
_ Friday, 17th March, 1944.

The Assémbly met in the Assembly Chamber of the Council _House at
Eleven of the Clock, Mr. President (The Honourable 8ir Abdur Rehim) in the
Chair.

MEMBERS SWORN: : A
‘Mr. Zabid Hussin, C.I.LE., M.L.A. (Government of India: Nominated

Official): v ) o
Mr. Harry Greenfield, C.I.LE., M.L.A. (Government of India: Nominated
Official). ' ' "

STARRED QUESTIONS AND ANSWERS.
. (¢) ORAL ANSWERS.
. Tour or ProrEssor A. V. HILL oF RoyaL SocieTry.

477. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands please state if it is a fact that Professor A. V. Hill, Secretary of the
Royal Society, has been invited by the Government of India to tour round
India? If so, when was® he invited? )

(b) Was the necessity for such a tour felt after the outbreak of war or
even before that? ’

" (¢) What is the estimate of expense for such a tour?

(d) Is he asked to submit a report of his tour before he leaves the shores
of India? If not, why not?

(e) If a report is submitted by him, would it be placed on the table at the
earliest opportunity? - '

Mr. J. D. Tyson: (a) Yes; in August 1943.

(b) The proposal originated in 1943.

(c) About Rs. 17,000.

(d) and (e). Professor Hill was not asked to submit a report: the prepara-
tion of a formal report would have required much more time thun was avail-
~able. The purpose of inviting him to India was rather to promote informal
contacts and discussions, from which arrangements for wider co-operation
and plans for further developments might be expected to result. I’rofessor
Hill, however, has --himself suggested that affer returning to the United
Kingdor: he should write a shoft report embodying a number of okservations,
comments and suggestions which have arisen from his many visits and dis-
cussions in India. )

3

FoRMATION OF ROYAL SOOIETY IN INDIA. .

478. *Mr, K. S. Gupta: (a) Will the Secretary for Education,- Health and
Lands please state if the Government of India are prepared to encourage the
idea of ‘‘Formation of a Royal Society in" India’'? :

(b) Are the Governmert of India prepared to grant a decent subsidy to such
an asgociation, if formed ?

(c) Do the Government of India realige that Scientific Research in India is
in its infancy and requires State aid to be on par with many a civilised country?

(d) Are Government aware that Scientific Research in other countries con-
tributed a great deal to the national welfare of those countries?

Mr. J. D. Tyson: (a) The Government of India recognise that the existence
of a national scientific society, occupying the same position in India as the
Royal Society of London and the National Academy of Science at Washington
in their respective countries, is desirable. The matter is being considered.

(b) If and when a national scientific society on the lines of the Royal
Society is recognised in India the question of financial assistance from Gcvern-
ment will be considered. .

( 1205 ) -
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(c) Scientific research in India is certainly not ‘‘in its infancy'’: the develop-
ments of the last 25 years have in fact been very substantial. Government
recognise the importance of assisting scientific research and ure doing so on an
increasing scale as the Budget before the House indicates.

(d) Yes. certainly.

Dr. Sir Zia Uddin Ahmad: Will the Honourable Member please state
whether the Society contemplated in the reply will be different from the two
scientific societies of a rival character in England? ~

Mr. J. D. Tyson: That I cannot say- ~

Dr. 8Sir Zla Uddin Ahmad: Does he contemplate to start a new Bociety or
will he accept one of the two existing societies?

Mr. J. D. Tyson: I have nothing to add.

DESIRABILITY OF IMPROVING SERVICE CoNDITIONS OF INDIAN NURSES. -

479. *Mr. K. 8. Gupta: (a) Will the Secretary for Education, Health and
Lands please state if he is aware that nursing profession has failed to appeal
tu the right type of women in India? .

(by Are Government ‘aware that truined Indian nurses are regarded, paid
~and housed, as menials? _ )

(¢) Do the Government of India expect large numbers of Indian ladies to
come forward to dedicate themselves to this work? .- : )

(d) Is the formation of an All-India Nursing Council necessary for the better-
ment of Nursing profession? :

(e) Have the Government of India noted the words of Lady Wavell ‘‘The -
shortage of trained nurses in India is & problem, that all who care for the well-
being of the people in this vast country must view with grave concern’’?

(f) Is it not a fact that in India there is hardly a trained nurse for every
50,000 of the population and one to 874 in England?

(g) 1s it not a fact that the figures in (f) show a deplorable state of affairs
in India? N

(h) What are the proposals to improve the condition of service?

Mr. J. D. Tyson: (a) Government have seen staternents to that effect.

(b) and (c). Conditions of service are not ‘uniform throughout the country
aud there in undoubtedly scope for improvement in most institutions.

(d) Thg formation of an All India Nursing Council is in contemplation.

(e), (f) snd (g). Yes. _ .

(h) The Provincial Governments are concerned with the improvement of
the conditions of service of nurses in Provincial Government hospitals. As
regards the Central Government hospitals, the scales of pay for nurses in one
important hospital have recently been revised.

Dr. 8ir Zis Uddin Ahmad: What is the scale of pay for nurses?

Mr. J.-D. Tyson: In that particular hospital the scale of pay is Rs. 150
rising by Rs. 10 to Rs, 200. -

Mr. T. 8. Avinashilingam Ohettiar: Is it not a fact that there is a yeneral
scale of pay for nurses throughout the provinces, or are there different scales
of pay in different provinces?

Mr. J, D. Tyson: No, Sir, there are different scales of pay for nurses in
different provinces.

Dr. Sir Zia Uddin Ahmad: Will the Government of Tndia impress upon the
Provincial Governments that they should accept the same scales of pay as
have been adopted by the Central Government?

‘Mr. J. D. Tyson: No, 8ir, it is an entirely a "provincial matter.

HAND-MADE PAPER INDUSTRY.

480, *Mr. K. 8. Gupta: (a) Is the Honourable Member for Industries and
Civil Supplies aware of the scarcity of paper in India? If so, what is the
method by which Government propose to make up the deficit?

‘() Is it not a fact that the price of paper h@s risen several times the pre-
war price, and in certain places the price is so prohibitive that it has caused
a lot of ineonvenience to the educated public and a great hardship to the poor?
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(¢) Have Government a well-laid plan on an all-India basis for a hand- made
paper industry? If not, why not?

(d) Are Government aware that there are several trained young men in the
art of making hand-made paper? If so, are they prepared to make use of the
talent which is being wasted by non-use?

(e) Are the Government of India aware that the hand-made paper industry
is thriving in Gandhi Ashram at Wardha?

(f) Do they propose to.send the Govermment paper expert to Wardha and
see if the industry can be made a nucleus for an all-India concern?

(8) Are the Government of Indin aware that the joint Registrar of Co-
operative Societies, Madras, is urging the importance of starting a hand-made
‘puper unit on a co-operative basis at Chicacole?

(h) Do Government realise that hand-made paper industry would bring in
an additional income to the poor and destitute villagers in India? If so, why
do they not encourage the industry by subsidies and grants?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes.
Metbods by which it is proposed to make up the deficit in the supply of paper
are (i) control over distribution, (ii) increase in production, (iii) cconomy in
conswmnption, and (iv) increase in imports.

(b) Government are aware that there has been considerable increase in
the prices of certain varieties of puper.

(¢) Yrs, Government have a definite plan te assist hand-made paper industry
on an all-Tndia basis.

() No. Government cannot make use of such trained people theruselves,
as thev do not intend to establish Government productlon of hand made paper.

(¢) Government are aware that hand-made paper is inade at Wardha.

(f) No. The Paper Production Commissioner has always bheen willing to
give any assistance that is asked of*him Ry any paper mqnufeofurer

(2) No.

(h) Yes, only so long as paper prices owing to shortage of supplies continue
to be as high as they are today. Provincial Governments who are primarily
concerned with the development of such industries are giving all necessary direct
encouragement and assistance.

Mr. T. S. Avinashilingam Ohettiar: With regard to (c) may I know some-
thing about the plan to assist the hand-made paper industry?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Among
other things, I think, the plan provides for the purchase of hand-made paper
that mav be offered for sale by the Government at the price prevailing in
the market?

Mr. T. S. Avinashilingam Ohettiar: T wanted to Enow whether the Gov-
ernment will render any assistance to the industry?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes Sir, 1f
the industry applies for it.

Dr. Sir Zia Uddin Ahmad: Is the paper supplied to the Provincial Govern-
ments according to the quota fixed by the Central Government or do the Pro-
vincial Governments sent their own quota and they get the paper acoo‘dlngly?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It is con-
templated that a quota will be fixed for the provinces and distribution will be

made by them.
Pandit Lakshmi Kanta Maitra: May I know what is the quantlty of hand-

sinde paper today?
The Honourable Dewan Ba.ha.dur Sir A, Ramaswami Mudaliar: I am afraid

T am not in a position to give that information.
Sir Henry Richardson: Ts it a fact that the paper known as news-print is

‘not r.enufactured in this country at all?
The Honourable Dewan Bahadur Sir A. Ramaswami{ Mudaliar: Yes Sir,

that is so. Some firms sometimes back came forward with a proposal for the
manufacture of newsprmt paper on an assurance being given by the Gov- '
ernment os regards the prices at which they”will be sllowed to sell the Ppaper
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abt the end of the war. The prices quoted by the firm were found to be far in
excess of the pre-war prices and far in excess of what may be the prices ab
the end of the war and the Government, therefore, felt after consultation with
some consumers of news-print that they were unable to give such an ussurance
to the firms.

Pandit Lakshmi Kanta Maitra: What is the quantity of the hand-mmade
paper & far purchased by the Government of India.

The Honourahle Dewan Bahadur Sir A. Ramaswami Mudaliar: I should
lik.e to have notice of that. .. .

BINDERS IN GOVERNMENT OF INDIA PrESss, an DxLH1.

481. *Qazi Muhammad Ahmad Kaxmi: Will the Honourable the Labour
Member be pleased to state: . . '

(a) whether it is a fact that some binders in the Government of India Press,
New 3]%e1hi, were appointed after trial in the year 1985, and were confirmed
in 1936;' :

(b) whether some more binders were appointed in 1986 and 1987, and were
confirmed after 1937; .

(c) whether it is a fact that men referred to in (b) above have been allowed
to supersede the men shown in part (a); if so, why; and

(d) if the answers to (a) and (b) are in the affirmative, whether the Hon-
ourable Member has considered the advisability of getting their cases. examined
and giving them the necessary relief?

The Honourable Dr. B. R. Ambedkar: (a) and (b). VYes.

(c) Only one binder recruited in 1937 was declared senior to certain binders
recruited earlier. This was done solely on the ground of merit.

(d) Does not 3rise in view of the rep® to (c) above. . *

CoLoUr PREJUDICE IN THE UNION OF SOUTH AFRICA AS REGARDS MuNIcrpAL FrAN-
CHISE OF INDIANS.

482, *Mr. Lalchand Navalrai: (a) Is the Honourable Member for Indians
Overseas aware that in December, 1943, a white Mayor in the Union of South
Africa protested that he was not prepared to sit with any Indian in the Muni-
cipality ?

(b) Is it & fact that the Minister of the Interior made a speech (as reported
by Reuters) stating that Municipal franchise was granted to Indians with pro-
perty and educational qualifications on communal basis?

(c) Did the Buksburg Town Council decide unanimously to draw the atten-
tion of the Transvaal Municipal Association to the speech made at Pieter-
Onaritzburg by the Minister of the Interior to the effect stated in (a) above?

(d) What was the notice taken of the protest of the Mayor Mr. P. A.
Venter? ' .

(e) Did the Mayor and his European colleagues sit with the Indian Members
in the deliberations of the Municipal affairs or not? If not, what was the
consequence? T

(H Did the Honourable Member and the Government of India or the British
Government take any notice of this incident and take any steps? If so. wha
and if not, why not?

The Honourable Dr. N. B. Khare: () and (c). Governmeni have seen
press reports to that effect.

(b) What Mr. Clarkson, the Minister for the Interior, is reported to have
said was that in his personal opinion franchise should be granted to Indians on
a communal basis with educational and property *qualifications in municipal
councils, provincial councils and the Union Parliament,

(d) I presume that the Honourable Member refers to notice taken by the
Government of the Union of South Africa. If so, the Government of India
have no information. ~ ,

(¢) I would point out for the Honourable Member's information thab.
Indians do not have municipal franchise in the Transvaal and that Indians are
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not eligible for being members of municipal councils in the Trangvasl. The
quesiion, therefore, does not arise. :

(f) The Government of India have no information whether the British
‘Government took any notice of this incident. The Government of India do
not feel called upon to take any action every time an individual chooses to
voice his personal views. . >

Mr, Lalchand Navalrai: May I know from the Honourable Member whether
it is not adding an insult to the injury that the British Government ghould
mot take any notice of it and the Honoyrable Member should not also enquire
into it and ask the British Government what steps have heen taken? '

The Honourable Dr. N. B. EKhare: There are die-hards in every country
giving vent to their personal feelings and it is hardly worth our while forward-
ing protests and yet more prolests to the Governments of their countries. 'This
i only one of the many instances-of anti-Indian utterances by Bouth African
Europeans and what action we can take to deal with this general question is
under our active consideration, _ B .

Mr. Lalchand Navalral: The Honourable Member is also playing the same
role of die-hard here.«. :

Mr. President (The Honourable Sir Abdur Rahim): Order, order.

Dr. P, N, Banerjea: He is not a die-hard hers. .

Mr, President {The Honourable Sir Abdur Rahim): Next question.

Dr. 8ir Zia Uddin Ahmad: Have the Government of India devised any
anethods here to meet this diehardism? . :

Mr, President (The Honourable Sir Abdur Rahim): Next question.

CapraN A. W. T. WEBB OF INDIANS OVERSEAS DEPARTMENT.

4838. *Mr. K. 8. Gupta: (a) Will the Honourable Member for Indians Over-
seas please state if there is an officer by name Captain A. W. T. Webb in the
Indians Overseas Department? .

(b) To what country and to what nationality "does he belong?

(¢) What is his salary and overseas allowance?

(d) Is he on special duty? If so, what is the nature of-special duty®

{e) How many days does he tour in a month? Does he travel in a saloon?
What is the average travelling allowance bill per month since the date of his

appointment ?

The Honourable Dr, N. B. Khare: (a) Yes.
(b) United Kingdom, British nationality. -Settled in the Union of South

Africa irr 1925.

{¢c) Rs. 1,600 a month but no overseas allowance.

d) Yes. Capt. Webb deals with work relating to evacuees of Europ:an,
British and Allied nationality. He is also in charge of the Bureau set up
for finding employment for Indian evacuees. ) : -

(e) He does not travel every month nor does he travel in a mloop. His
average travelling allowance per mensem since the date of his appomtment

is Rs. 881. -
Mr. Govind V. Deshmukh: May I know whether it was necessary to import
this expert and nobody in India could be found to do this work?

The Honourable Dr. N. B. Khare: He is not imported, Sir.

Sir Muhammad Yamein Khan: T understood the Honourable Member to say
tiht the gentleman settled down in South Africa in 1925. That means that he
has taken up the naturalisation certificate of that Government. Then what was
the idea of giving a man from Bouth Africa a job under the Government of India
of such a sesponsibility when the Honourable Member knows the views of this
House on the reciprocity question?

The Honourable Dr. N, B, Khare: He was born of British parents in
Bikaner which is in India. . .

Sir Muhammad Yamin Khan: It does not matter. He. may have been born
here, but the Honourable Member said that he had settled down in Sounth
Africa. So he is a national of South Africa. '
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.'The Honourable Dr. N. B. Khare: I think he is amphibious.

Mr. Govind W. Deshmukh: Has he no nationality?  *

The Honourable Dr. N. B, Khare: British nationality.

Pandit Lakshmi Kanta Maitra: When was he appointed actually?

The Honourable Dr. N. B. Khare: [ think he is serving in India fof a long
time: : .

Pandit Lakshmi Kanta Maijtra: For how long?

The Honourable Dr. N. B. Khare: He came to India as'a subaltern in 1909.
I am giving his life history. He joined the Bombay Political Department in.
1911. He served in Warld War No. I and was mentioned in despatches. Due-
directly to war services he was invalided and placed on & small disability pension.
After nearly three years in hospitals, he went to South Africa for health reasons.
He returned to India in 1984. During the Census of 1940-41 he was the Superin-
tendent, Census Operations in Rajputana apd Ajmer-Merwara. In December
1941, he was appointed as an officer on special duty in the Home Department
to deal exclusively with questions arising out of the evacuation to India of
refugees of British and allied nationality. - When the portfolio of Indians Over-
seas was transferred to the Indian Overseas Department, naturallv he was trans--
ferred from the Home to this Department for doing the same work.

Sardar Sant.Bingh: Is he on a contract basis?

The Homourable Dr. N. B. Khare: I should like to have notice.

Pandit Lakshmi Kanta Maitra: This Bikaner born "~ gentleman—his birth in
India may be a panacer for all manner of things,—when wus this gentleman -
sctually appointed? Was he appointed before the Reciprocity Act was passed?

The Honourable Dr. N. B. Khare: Positively so.

Mr. K. 5. Gupta: Is the inspection of brothels in places like Gorukhpur,
Salem, Coimbatore, one of his duties as an officer on special duty?

Mr, President (The Honourable Sir Abdur Rahim): I understand that that
part of the question has been disallowed.

Post-War SarppinG PoLicy.

484, *Mr. K. 0. Neogy: (a) With reference to the answer given by the Hon-
oursble the Commerce Member to my starred gquestion No. 248 on the 17th -
November, 1943, on the subject of post-war shipping policy, will he be pleased
to state whether he has received ‘‘further information and clarification on certain
points’’ from the British Government in connection with the statement made-
by the Joint Parliamentary Secretary to the Ministry of War Transport in the
House of Commons on the 14th July, 1948; and, if so, whether Government
have given their consideration to the same?

(b) If the answer to (a) be in the affirmative, does the Honourable Member
propose to make a statement in regurd to the post-war shipping policy of India?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (n) Yes, the
matfer is receiving the attention of Government.

(b) Consideration is being given to post-wur shipping problems as part of the
wider question of post-war trade and industrial policy, and until decisions are
reached after consultation with the nppropriute Reconstruction Committee, I
shall not be able to make a statement on the subject. , )

Mr. T. 8. Avinashilingam Chettiar: In view of the fact that there is suspicion:
in the minds of all people here that British shipping trade is aguinst the deve-
lopment of Indian shipping will the Government be pleaged to give an assurance-
that Indian shipping will be developed, not on the scale as before, but on a mush
larger and better scale consistent with the status and needs of this country?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is one
of the points which will be considered by the post-war reconstruction, comnittee
and the reccommendations of this committee will be considered by the Govern-
ment, .

Mr. T. B, Avinashilingam Chettiar: May T know if anv new considerations
have to be taken note of by the Committee, although it is a well known fact?

“The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Post-war
questions are quite different. from what the position was before the war.
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Posp-War SEIPPING PoOLICY.

485. *Mr. K, 0. Neogy: With reference to the answer given by the Honour:
able the Commerce Member to my starred question No. 213, put in the Legis-
lative Assembly on the 5th August, 1948, on the subject of India’s posggwar
shipping policy, aggl the answer given that if a separate question was put to
him as to the general lines of any shipping policy which the Government of
India may have, he would certainly answer the same, what definite lines of
action have been taken by the Government of India, or what definite lines of
action do they propose to take, and what general policy of shipping have they
laid down and/or adopted, firstly, for the purpose of securing an adequate parti-
cipation of Indian shipping in the coastal trade of India, secondly, for securing
an adequate participation of Indian shipping in Indias overseas trade; thirdly
for enabling and ensuring the development of -an Indian Merchant Navy owned,
controlled and managed by Indians, .adequate not only for carrying India’s
maritime trades but also for participating in the world trade; and fourthly, for
enabling the large ocean-going ships to be built by Indians in Indian Ship-
building Yards?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The attention
of the Honourable Member is invited to the reply givgn to parts (b) and (c) of his
question No. 277 on the 10th August, 1943. . _

Mr. K. O. Neogy: [s the Honourable Member sure that all the specific points
1 have mentioned in this question are covered by the answer to that question’

The Honourablp Dewan Bahadur Sir A. Ramaswami Mudaliar: Yes.

Mr. K. 0. Neogy: Will the Honourable Memher be pleased to state with
reference to purt “‘fourthly’’,—‘‘epabling the large ocean-going ships to be built
by Indians in Indinn Ship-building®Yards’—what assistance has been given by
Governinent for the purpose of enabling the existing ship-building yards to manu-
facture large ocean-going vessels? '

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: A special
dock has been allowed to one of the companies which has applied for ship-building .
at Vizagapatam, and «certain quays have been laid lown there. But owing to
the present position on account of war necessities, other work has been entrusted
to thiwcompany. But T may say that within the st few weeks two engines
have been ordered by the company for constructing large ocean-going vessels.
These are in England and action has been taken to get them imported to this
country to be set aside for the purpose of fitting them up when the ocean-going
steamers are constructed. .

Mr. K. O, Neogy: Is there any outstanding request from this particular com-
pany with regard to shipping facilities being granted for the purpose of enabling
essential machinery out from England and essential parts such as propellers?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The only
request that wag outstanding was for the importation of these two engines and
connected machinery to fit it with the ship that may be constructed. Quite
recently the Government have recommended priority for the import of these
engines. . -

Mr. K. O. Neogy: Is the Honourable Member quite sure that there is no
other outstanding request from this company? -

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar; Not that I
am aware of. )

POSITION AS REGARDS INDO-BURMA IMMIGRATION AGREEMENT.

486. *Mr. K. 0. Neogy: (a) Will the Honourgble Member for Indians Over-
seas be pleased to state-what action has been taken by Government on' the
motion adopted by the Central Legislature on the 4th November, 1941, recom-
mending to the Governor Gereral in Council to request the Secretary of State
for India not to implement the Indo-Burma Immigration Agreement by an
Order in Council?

(b) If any representation has been made to the Secretary of State on the
motion referred to in (a) above, what is the latest position in this connection?
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(c) If no representation has been made to tire Becretary of State for India
as referred to in (a), why has it not been made?

(d) Wil the Honourable Member be pleased to state, whether at the
inforiflal conference called by him in Bombay on the 4th January, 1944, it was
urged by the representatives of the various Associations jgyited that ‘‘the
status of Indians in Burma should be the samne in all respects as that of persons
domiciled in the United Kingdom, and that Indians should have the same right
of free entry into. Burma as is enjoyed by the Britishers? ,

(e) If the answer to (d) he“in the affirmative, what action has the Honour-

able Member taken, or proposes to take, to enable Indians to exercise and enjoy
suoh right of free entry into Burma after it is reconquered?
. The Honourble Dr. N, B. Khare: (a), (b) and (¢). An account of the debate
on the maotion was forwarded to the Secretary of State. Action was also initiated
to reopen the matter but was unfortunately interrupted by the Japanese invasion
of Burma. No further progress has been made on account of the developments
in the course of the war in the East which are well-known to Honourable Mem-
bers. '

(d) and (e). The proceedings of the Conference called by me at Bombay on
the 4th January, 1944, are confidential and I regret I cannot disclose them at
this stage. But I assure that the suggestions made at that Conference
ave engaging the active attention of the Government of India. -

Mr. K. Q. Neogy: With regard to part (a), do I take it that the Government
of India merely contented themselves with sending a copy of the proceedings of
this House, or did the Govermment make any observations of their -own for the
consideration of His Majesty's Geserament?

The Honourable Dr. N. B, Khare: I have already said that action was also
initiated to reopen the matter.

UNIFICATION OF CONTROL OF SHIPS PLYING IN COASTAL TRADE OF INDIA.

. 487, *Mr, K. O. Neogy: (a) Will the Honourable the Commercé Member
be pleased to state whether any attempt wag at any time made by Government
to bring ships on the Indian Register, and ships on the United Kingdom
Register plying in the coastal trade of India, under unified control of the Gov-
ernment of India? - T

(b) If the ‘answer to (a) above be in the affirmative, did His Majesty’s
Government consent to such unified eontrol on the part of the Government
of India? If not, why not?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) and (b).
I am unable to say more on the subject than that discussions took place in 1941
as to the possibility of establishing unified control over Indian and British ship-
ping based on India and that those discussions were of a purely exploratory
character. " '

Mr. K, O, Neogy: Do I take it that the Government of India did not put
forward any specific opinion in this matter and that the discussions were merely
exploratory? »

The Honourable Dewan Bshadur S8ir A. Ramaswami Mudaliar: They put
forgvard certain suggestions to explore the possibilities of any agreement on the
subject. g

Mr. K. C. Neogy: Is it not a fact that the Government of India definitely-
wanted this action to be taken—the action indicated by me in this question?

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: The Govern-
ment of India suggested that an action of this kind may perhaps help in resolv-
ing certain difficulties which had then occurred in regard to the management of
these two kinds of ships. These difficulties have since been resolved by other
means. !

Mr. K. 0. Neogy: May I take’ it that the suggestion -in regard to that matter
was made by the Government of India but it was turned down by His Majesty’s
Government ? ‘ - ,
_ 'The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The difficult-
ies were met by other methods. .
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MANUFACTURE OF QUININR .IN INJECTABLE Fomm.

488. *Bir Abdul Halim Ghuznavi: (a). Will the Secretary for Education,
Health and Lands please state whether Government have allotted quinine
sulphate or quinine bihydro, to any pharmaceutical works for manufacturing
‘quinine bohydro. in injectable form after the reply given to part (c) of my
starred question No. 296 on the 12th August, 1948, stating that arrangements
are being made with manufacturers far the manufacture of quinine in inject-
- able form from stock available from Govegnment? If so, what quantity of
«quinine has been allotted since August, 1943, to each firm, and what are the

-firms that received such allotment? -
(b) What rate has been charged for such allotment, if any has been releas-

ed? .

(c) How are the manufactured ampoules distributed to the Malaria-stricken
people of Bengal and Assum, and what are the channels for such distribution?

(d) Are Government distributing manufactured ampoules at controlled prive
through registered dealers and existing trade channel? If not, what is the plan
of Government to distribute the same for the Malaria-stricken people of Bengal
and Assam? - S -

‘() What rates have been accepted by Government from each of the mant-
facturing concerns, and, if their rates are not the same, has the lowest quoting
firm been offered the option of getting maximum quantity of quinine for maau-
facturing in injectable form? ‘

(f) Tf the ampoules are not sold to the Malaria-stricker public at controlled
rate, what is the Government’s object for alloting quinine for manufacturing

"the same in injectable form?
Mr. J. D. Tyson: (a) A sta
of quinine bihydrochloride allo

of ampoules. . . :
(b)p?}uinine bihydrochloride is, supplied by the Madras Government at

Rs. 35/8/- per lb. ' o

(¢) and (d). The manufactured ampoules are allotted to all PI'OVI.DCl.Bl Gov-
ernments, except Bengal, according to their requirements. The Provincial Gov-
.rnments are responsible for distribution within their arens at controlled rates.

The Bengal Government have been asked to make their own arrangements for
‘manufacture of injectable quinine to meet the requiremengs of Bengal.

(e) The rates accepted by Government vary between - /13/- and 1 /8/- per box
of 8 ampoules of 6 grains each. No firm has been given any option of getting
the maximum quantity available for allotment. As the supplies are very urgent- -
ly required, the manufacture has been entrusted to a number. of firms after
taking into account the rates tendered by them and their manufacturing capa-
city. -

“(f) Does not arise.
Quantities of Quinine Bihydrockloride allotted to firms for Manufacture of Quinine
* Ampoules.
Total quantit;iu allotted.

tement is 1aid on the Table showing the quantities
tted so far to different firms for the manufacture

Name of firm.

. 8.
Hind Chemicals Limited, Cawnpore. .. 700
Chemical Industrial & Pharmaceutical Lahoratories, Limited, Bombay. 650 .

Smith, Stanistreet & Company, Limited, Calcutta ...
Lister Antiseptics & Dressings Company, Limited, Calcutta ... ... 550
Standard . Pharmaceutical Works, ULimited, Calcutta. - ... 750
Bengal Chemical & Phurmac.euticnl Works, Limited, Calcutta. 100
3,350 lbs. -

°

Sir Abdul Halim Ghuznavi: Do you know the name of the firms?
Mr. J. D. Tyson: Whose tenders have been accepted?
» Sir Abdul Halim Ghuznavi: Yes. .
Mr. J. D. Tyson: The information is given in the statement laid on the table of

the House..
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IMPORT OF QUININE, ATEBRINE, ETC.

489. *8ir Abdul Halim Ghuznavi: (s) Will the Secretary for Education,
Health and Lands please state what quantity of quinine, ¢anchona febrifuge and
quinine substitutes like Atebrine, Mepacrine, Plasmoquine or Totaquine in any
forin has been imported into India, year by year, and, item by item since the
fall of Java in 19427 -

(b) 1s it a fact that Messrs. Martin and Harris Limited of Calcutta applied
for an import licence to impért 2,680,000 Metoquine tablets from the United:
States of America for the Indian Tea®Association, and that the same was refused
on the ground that quinine and all compounds and substitutes would be imported
uader Lease-Lend procedure? If so, what quantity of quinine or quinine sub- -
stitutes have been imported into India under the Leuse-Lend procedure?

(c) Is it a fact that certdin manufacturers in the United States of America
were willing to ship Metoquine Tablets (Atebrine) to Messrs. Martin and Harris
Limited of Calcufta, but they were refused permission by the Indian Supply
Mission at Washington? 1f so, why did the Indian Supply Mission at Washing-
ton take such a step when India was not self-sufficient in this essential drug?

(d) Did Government refuse 10 permit private importers to obtain supplies of
quinine substitutes from the United Kingdom or the United States of America
swhen Malaria is playing havoc and giving rise to such tragic consequences in
Bengal and Assam? . .

(e) Are Government aware that due to extreme shortage of quinine, a serious
black market in this drug has developed and spurious products in thé name of
quinine or quinine compounds are coming in the market? What steps have
Government taken to check these? - . .

(f) Have the Government of India supplied any quinine or quinine substi-
tutes to Bengal? If so, what quantity has been supplied during the last year?

(2) If the reply to (f) is in the affirmative, through which channels are these
drugs distributed? Has definite® quota been fixed for the civilian population
of Bengal and Assam where Malaria is taking such a heavy toll?

Mr. J. D. Tyson: (n) Cinchona febrifuge and quinine substitutes are not
separately recorded in trade returns. The available inforration relates to quinine
salts, imports of which-amounted to 40,298 lbs. during 1942-43. T am not in «
position to furnish later figures except in regard to quinine substitutes, of which
approximately 19 millian tablets have been imported in 1943-44.

(b) Yes. Because under arrangements with the American authorities all civil
requirements in India are being imported by Government. The American author-
ities have fixed the amount of quinine substitutes to be exported.to India and
the Government of India have taken over the whole of that amount. '

(c) Government have no information. . ) _

(d) Government huve themselves taken steps to secure the available supplies.

(¢) The Governments of Bengal and Madras have taken action under the
Defence of India Rules to control the sule of quinine and other Provineial Govern-
ments have been asked to- take.similar action.

() The quantities of quinine and quinine substitutes allotted to the Bengal
Government in 1043 are: '

Quinine . . . . . . . . . . 89,000 Ibs,
Cinchona febrifuge . . . . . . . . 24,800 lbe.
Mepacrine hydrochloride . . ‘ . 71 million tablets.

(g) It is understood that the drugs are distributed by the Provincial Govern-

ment through the public health and medical staff and reliable non-official agen-
cies. All the supplies made available are intended for the civil population and
no question of a quota for the civil population arises.
. Pandit Lakshmi Kanta Maitra: Is the Honourable Member in s position to
tell us that the Government of India have satisfied themselves that the quinine
substitutes imported from the United Kingdom and the United States of America
have the active principles of quinine? '

Mr. J. D. Tyson: They have not any element of quinine but they have exactlyr
the same result.
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Pandit Lakshmi Kantra-Maitra: I wanted to know whether any expeciment
has been conducted by the Government in their own laboratoties or anywhere.
else to test the active principles of these quinine substitutes? . )

" Mr. J. D. Tyson: I do not know of any such test that has been made in India-
but I can say that we are quite satisfied that they are efficacious and the defence
forces, in order to relieve the quinine situation, are using quinine subetitutes.
exclusively.

BankiNg Faciurries To PiLerivs To HEpJaz.

480. *Maulvi Muhammad Abdul Ghani (on behalf of Khan Bahadur Shaikh-
Fazl-i-Haq Piracha): Will the Honourable Member for Indiuns Overseas please:
state:

a) if Indian Mrims are allowed to carry with them Indian currency notes-
to the Hedjaz; if so, whether Government are aware that they face difficulties

-in exchanging currency notes and have to pay a good amount of discount im

the local market; and . - .

- (b) whether Government proposes to arrange to remove this difficulty by
providing bahking facilities or to open a section attached to the British Legation:
to assist pilgrims in the matter? . :

The Honourable Dr. N. B, Khare: (a) and (b). The information- is heing col--
lected and will be: lmid on the table of the House in due course. -

Dr. Bir Zia Uddin Ahmad: Mayv I know® whether the Honourable Member-
has information to the effect that these notes are sold at a discount.

The Honourable Dr. N. B. Khare: [ have alrendy said that we are collecting:
information. T am not in a position to answer that now. .

Dr. St Zia Uddin Ahmad: The Honourdble Member may be collecting
information about the quantum but what about the fuet whether the notes ure-
sold at a discount?

The Honourable Dr. N. B. Khare: It mav be so. _

Dr. 8ir -Zia Uddin Ahmad: Will the Honournble the Finance Member help:
us with a reply to this question? We are anxious to know what is the foreig
credit of the paper currency.

The Honourable Sir Jeremy Raisman: [ can tell the Honourable Member-
that the Indian rupee notes, in certain neighbouring countries, are standing nt
a verv high premium. . '

ProvinciaL Has COMMITTEES.

491. *Maulvi Muhammad Abdul Ghani (on behalf of Khan Bahadur Sheikh.
Fazl-i-Haq Piracha): (1) Will the Honourable Member for Indians Overseuas
please state the Provinces in which Provincial Haj Comnmittees have been;
established ? ) .

(b) Are these Committees doing any useful work?

(¢) Does the Honourable Member propose to lay copies of their annual
reports on the table of the House, and to arrange ‘to supply them to the members:
of the Central Haj Committee every year?

The Hompurable Dr. N. B. Khare: (1) Madras, the United Provinces, the.
Punjab, Assam (two regjonal Commniftees) and the North-West Frontier Pro-.
vince., '

(b) Yes,

(c) Yes. .

Maulvi Muhammad Abdul Ghani: What ure the rules under which the
Provineinl Haj Committees are constituted?

The Honourable Dr. N. B. Khare: T want notice of that question.

Maulvi Muhammad Abdul Ghani: Mayv T know whether the Muslim Members
of the Central Legislature will he taken on the Provineinl- Haj Committees as.
ex-officio members ? -

The Honourable Dr. N. B, Khare: T do not think so.

Mr. H, A. Ssthar H. Essak Sait: Will the Honourable Member consider the-
advisability of this step?

The Eonoufa.ble Dr. N. B. Khare: Tt is f.or the Provincial Governments.

-~
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:B'hu.?mﬂ Mubammad Abdul Ghani: Is there a Provincial Haj Committee in
ihar :
. The Honourable Dr. N. B. Khare: I have already answered that. .
- Maulvi Muhammad ‘Abdul Ghani: May I know whether the Government will
‘be pleased to ask the Government of Bihar to have a Provincial Haj Committee
-constituted there? .
The Honourable Dr. N. B. Khare: Tt is their concern.
Mr. H. A. Sathar H. Essak Sait: My Honourable friend is entitled to ask
-whether there is & Haj Committee in Bihar, arising out of part (a).
The Honourable Dr. N. B. Khare: I have answered that categorically. I
have stated the names of provinees where Haj Committees exist. ~
Dr. Sir Zia Uddin Ahmad: Bihar is not there. o~
Maulana Zafar Ali Khan: Is there a Haj Committee in the Centrsl
Provinces? o
The Honourable Dr. N. B. Khare: T have given the names of provinces where
Haj Committees exist, namely, Madras, the United Provinces, the Punjub,
‘Assam (there are two here) and the N.-W. F. P. . . .
. Maulvi Muhammad Abdul Ghani: Mav T know why Provincial Haj Com-
-mittees are Mot formed in other provinces? .
The Honourable Dr. N. B. Khare: That depends upon the Provincial Govern-
ments, whether they consider it negessary or not.
Maulvi Muhammad Abdul Ghani: Do the Government propose to consult the
~various Provincial Governments on this? '
The Honourable Dr. N. B. Khare: I have nothing to add.
. BRITISH CANVASSING FOR INDIAN OBRDERS FOR CAPITAL GOODS.

492. *Sir Abdu] Halim Ghusznavi: Will the Honourable the Commerce
Member please state: '

(a) whether his attention has been drawn to the fact that certain British
firms representing British manufacturers of capital goods are canvassing for
«z;ders for the import of various capital goods into this country at the end of
the war;

(b) whether his attention has been drawn to the fact that a British firm in
‘India representing British manufacturers has issued a circular letter in connec-
tion with the canvassing for orders to various Indian firms, containing among
-other matters the following: . -

‘“A condition of requirements being entered on the makers’- books to rank
‘for priority would be that you would agree to pay us a sum in rupees ag earnest
amoney equivalent approximately to five per cent. of the nominal total nett
£. 0. b. prices ruling at that time, to be treated when telegraphically remitted
by us to the Makers in sterling at-the then ruling rate of exchange, as a sterling
.payment made by you. No interest would be allowed on the sum in question.
Your order would be registered on the Makers' books ag and from the date the
Temittance is received by us, provided that Makers Have confirmed that they
are prepared to register your order. If the order is confirmed by you? the sterling
-sum would be treated as part pgyment on account, bus-if the order is not con-
firmed by you within a reasonable time after you receive the firm price quota-
tion, the sum would be treated as a price paid for preliminary préferential
registration of your requirements and, in that event, the sum would be forfeited
and not repaid to you’’;

(c) whether the Honourable Member considers that these are fair eonditions;
.and, if not, whether the Honourable Member proposes to take steps to see that
Indian firms are warned against committing themselveg in the manner suggested-
:in the.circular letter; . ,

" (d).if the reply to (c) is in the negative, whether Government accept these
.conditions to be fair or in the larger interests of the country; whether Govern-
‘ment have approached His- Majesty’s Government to stop ¢his practice of
British manufacturers for canvassing such orders on such unfair conditions; and

. (¢) whether Government are prepared to consider, at- an ea.!.ly_date,. their
-whole policy, with reference to futwre imports, so that industrialists in this
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country are made aware of the conditions likely to prevail at the time whenthe,
War is over in the Western Theatre and can adjust their needs accordmgly"

The Honoursble Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) No.

b) No.

2«:)) The matter is under investigation. i -

d) Does not arise.

§e) The matter is already under consideration.

Mr. Abdur Rasheed Ohoudhury: Is it a fact that the eanvassing done by the.
firms is in the knowledge of the Government?

The Honourable Dewan Bahadur Sir A. Ramaswami L{udali&r Whlch Gov-
ernment ? .

Mr. Abdur Rasheed Choudhury: The Government of India. *

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The Honour-
able Member has not followed the reply that I have just given.

DispPARITY BETWEEN UNORTHODOX AND ORTHODOX QAURTERS I¥ NEw DELHI.
493, *Sardar Sant Stngh- Will the Honourable Member for Labour please:
state :

{a) whether the plinth and ground area, including outhouses and garden, is
much larger in the case of unorthodox clerks’ quarters than in the corresponding.
type of orthodox clerks’ quarters (especially in the Minto Road Area), so much
8o that, while the tenants of unorthodox quarters raise a good crop of vegetables,
lay flower beds, rear poultry, can keep milch cattle and have badminton or-
tennis ground, there is not tnough opepn space in orthodox quarters even to lay
charpms for an average family during summer, and that the roofs of the ‘D’
and “"E" orthodox types are "so low that they become heated very quickly
during summer and cannot be occupied;

(b) whether the quality of materials, viz., timber, bolts, etc., used in the -

construction of an unorthodox quarter and the furniture supplied therein are.
much superior to those used in the orthodox type of quarters, the workmauship
also being superior;

(c) whether the following special amenities and fittings prcmded in. un-.
orthodox quarters are absent in orthodox quarters:

(i) gardens and shrubs,

(i1) servants’ quarters,

(ii1) iron grates in fireplaces,

(iv) wall almirahs,

(v) fittings for curtains and rings for hanging chicks,

(vi) wash basin in bath rooms,

(vii) unfiltered water connection in compound, and

(viii) venetian window shutters in the ‘D"’ and ““E’’ orthodox quarters,

(d) whether no cattle sheds are allowed to be condtructed in orthodox
quarters below the category ‘‘B’’ while they are allowed in unorthodox quarters;-

(e) whether in the Public Works Department Enquiry Offices, more prompt
attention is given to complaints from unorthodox quarters and preference is also
shown to unorthodox quarters in the matter of annual repairs and general
maintenance, etc.;

(f) whether the cost of maintenance of an unorthodox quarter is much more.
than that of an orthodox quarter, and that, while return on capital in the case
of an unorthodox quarter is comparatively :negligible, the' orthodox quarters.
provide adequate revenue to Government;

(g) if the reply to (a) be in the aﬂirmatlve, the reasons for discriminating-
between unorthodox and orthodox types of quarters in regard to amenitics
referred to and for charging rent on the same basis, i.e., ten per cent. for both
types; and

(h) whether Government are pPepared to amend thexr Fundamental Rules.
so as to make them conform to strict business principles; if not, why not?

_ The Honourable Dr. B. R. Ambedkar: (a) The answer to first part -of the.
question is in affirmative and to the latter in the negative.

(b) No.
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(0) Yes so far as items No. (i), (iii), (iv), (v), (vi) and (viii) are concerned.
A room for servant exists in other than D and E orthodax quarters and unfiltered
water connection is provided in the open compound outside the. orthodox
~quarters.
(d) Yes. -
(e) No. -
{(f) The answer to the first part of the question is in the affirmative. As
‘regards the second part, the position is as follows: :
Government servants occupying quarter of both the types pay standard rent
or 10 per-cent. of their pay, whichever is less, but the standard rents of orthodox
®  quarters being lower, a larger number of occupants pay the standard rent.
. (8) The amenities provided in the two types of quarters are in accordance
-with the standard designs which were prepared to suit the orthodox and un-

-orthodox styles ‘of living. Rent is charged according to rules..
(h) No. Government provide accommodation at concessional rates as laid

. .down in the Rules, which cannot be varied to suit the varying circumstances of

.officers. .
" Sardar Sant Singh: May I know if it is a part of the rule to provide water:

in the compound of the orthodox quarters and in the case of the unorthodgx
.quarters only in the quarter itself? :
The Honourable Dr. B. R. Ambedkar: That must be so.

ALLOWANCES FOR SUB-ASSISTANT SURGEONS, ETC., AT IRWIN HosprTAL, NEW

DELH1

404. *Sardar Sant Singh: (a) Will the Secretary for Education, Health

.and Lunds please state whether Sub-Assistant Surgeofls and or Assistant Sur-

geons in the lrwin Hospital receive any allowances in addition to their pay

“for doing special work, e.g., attending to Secretariat Establishment, to Govern-
.. ment of’ India Press Establishment, etc.?

(b) T¥ sq, what are the various aljowances so given?
(c) How many of these allowances were given to Hindus, and how many to

- Muslims, on the 1st December, 1948? N
(d) Is there a Resident Medical Officer at the Irwin Hospital? If so, what

. allowances are being drawn by him in addition to his pay?
Mr. J. D. Tyson: (a) Yes.
(b) A statement is laid on the table of the House.

(c) Hindus three, Muslims two. -
¢ (d) The reply to the first part is in the negative. The second part does not

. grise.

’

N Statement.

1. A special pay of Rs. 40 per mensem for the performance of extra duties performed
- by an assistant surgeon consequent on the abolition of the post of Resident Medical Officer.

2. A special pay of Rs. 30 per mensem in the nature of a conveyance allowance to a
medical officer for attendance on employees of the Government of India Press and their
families at their residences outside his duty hours at the Irwin Hospital. )

3. A special pay of Rs. 50 per mensem to the anaesthetist at the Irwin Hospital. ,

. 84 and 5. A special pay of Rs. 25 and a compensatory allowance of Rs, 25 per mensem
to the Assistant to the Radiologist. pe y P

-

" REDUOCTION IN SUPPLY OF KEROSENE OIL TO GLASS BANGLE INDUSTRY, FIROZABAD. |

495. *Mr. N. M, Joshi: (a) Is the Honourable Member for Industries and

- Civil Supplies aware of the fact that the quota of kerosene oil for joining ends of

glass-bangles in Firorabad has been reduced fromn 7,500 tins monthly in 1941 to

1,100 tins monthly in 1944 which hag caused huge accumulation of unfinished
' bangles in the factories?

(b) What measures are being adopted to avoid thig crisis by either increasing

- quotas of kerosene or providing a substitute by installing a steam coal gag plant?
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"The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) It is nos
a fact that the Glass Industry in Firozabad was receiving 7,500 tins of kerosene
a month in 1941. The monthly supply during that year to the town of
Firozabad itself averaged about 4,500 tins. Supplies during the current yvear
$0 the town averaged 2,000 tins per month, of which 1,100 tins have been
allotted to the Glass Bangle Industry. 1t is a fact that there is a large accumu-
lation of unfinished bargles in thg factories, ;

(b) Owing to the shortage of coal and firewood . so long as the difficulties
regarding coal and firewood continue, there would be little point in installing a
gteam coal gas plant or in-increasing, even if it were possible, the supplies of
kerosene. Government is doing everyvthing possible to ensure a better and more
regular supplyv of coal. .

HawxkiNg oF INDIAN CoTTON GoODS, ETC., IN DELHI WiTHOUT EXHIBITION OF PRICE
: LisTs.

496. *Mr. Muhammad Azhar Ali: Will the Honourable Member for Indus-
tries and Civid Supplies please state: . ' ‘

(a) if it is a fact that prices for cotton goods and other articles of necessi-
ties manufactured in India have not so far been fixed by Government; if not,
the Novifications®in which the prices of Indian made. merchandise goods are
published; if not, why not; - -

(b) if it is a fact that cotton goods, etc., manufactured in India are bawked -
in bazuars and streets of Delhi and price lists are not kept by persons vending
them; - ’

(c) what arrangements have been made to protect the public from the
profits made through prices which could not be ascertained from the persons’
hawking the goods in places other than shops, and regularly maintained
markets; if no arrangements have been made, the reasons therefor; and

(d) if it is a fact that in shops in Delhi which are “observing weekly holi-
day. a large amount of unauthorised sales on closed shop premises, footpaths,
etc., is carried on by hawkers and others, who are not in possession of price
lists; if so, why? ;

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: (a) Govern-
ment have already fixed pricés for a large number of consumer goods.

(b) Government have no information; but in so far ds cotton goods are
concerned, price lists would, in any case, be unnecessarv since prices are
required to be stamped on the cloth. .

(c) Every effort is made to bring to the notice of the public the prices fixed
for various commodities from time to timer If the priced asked for by hawkers
:appear to be excessive, the public have the alternative of refraining from buying
drom these people and obtaining their requirements from regular shops.

(d) Government have no information.

Sir Muhammad Yamin Khan: What will the public do if thev have to
purchase some medicine which is very necessary and the man is selling it at a
very high price? How can a man go without medicine?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T was not
aware that hawkers vended medicine.

Sir Muhammad Yamin Khan: Not the hawkers only, but the Honourable
Member said in his reply that the public has been told not to purchase articles
if they find the price excessive. To this T am asking what remedy have the
people when they find that the chemist is charging three times the original

rice ?, .
? The  Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I am afraid
1m~ answer has not been properlv appreciated. I said that members of the
*pxih]ic need not buy from the hawkers but may obtain from regular shops.

Maulana Zafar Ali Khan: Why should not action be taken against hawkers
jf thev sell medieine atea high price? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (overn-
ment have no information on the subject, but that ppint will be brought to the -
“notice of the proper authorities. - '
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° STATUS AND POSITION OF ASSOCIATES OF INSTITUTE OF ACTUARBIES. .

497. *Mr. T. T. Krishnamachari: Will the Honourable the Commerce
Member please state:

(a) whether he has in contemplation any scheme for regulatmg the employ-
rmeut by Insurance Compames of persons who are Associates of the Institute
of Actuaries; and

(b) whether he has been advised that the present time is cpportune for
making any change in the status and positioi of the Associates of the Institute
of Actuaries?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) Yes. .

(b) As no change in the status or position of the Associutes is intended, the
question does not arise.

Mr. T. T. Krishnamachari: Why is it that there is a need for changing
this method of giving licences to the Associates?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: That is the

mattér which is under consideration now. As a temporary measure, in
1989, the then Superintendent of Insurance, finding that with reference ‘o
insurers and provident societies there was a great deal of routine matter to be
certified, permitted the Associates to certify- that, instead, of following the
original system of requiring each individual Associate to applv personally to
him and each Company to apply also for permission to employ that Associate.
That has led, so the allegation says, to these Associates claiming for themselves
the same position and status-as the Fellows, which' was never contemplated..
The whole matter is now under consideration.

Mr. T. T. Krishnamachari: May I ask the Honourable Member whether the
idea of the Government is to protect the Fellows as against the Associates?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: To see fair-
play among all sorts of qualified and partially qualified people.

Mr. T. T. Krishnamachari: Mayv T ask the Honourablce Member if he knows
that this is not the proper timé that ‘Associates can be enabled to become:
Fellows and-they cannot get properly qualified because of the war conditions?

The Honourabls Dewan Bahadur Sir A. Ramaswami Mudaliar: That does.
not alter-the fact that they are only partially qualified.

Mr. T. T. Krishnamaoharl: Cannot the Government hold this particular rule
in abeyance till the war comes to an end?
" The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: The matter
is under consideration; that may be one of the possibilities.

i CorroN TEXTILES PRODUCED BY MiLLs AND HaND-LoOMS.

498. *Mr. K. C. Neogy: (a) Will the Honourable Member for Industries.
and Civil Supplies be. pleased to state:

(i) the total approximate quantities of cotton textiles produ(.ed in India
by 1aills and hand-looms, separately, year by year, in 1941, 1942 and 1943;

(ii) how much of the above quantities ‘were taken over by Governrnent for
military or other requirements;

(iii) how much of the above quantmes were exported outside India and
to which places; and

{iv) how much of the above quantities represent the approximate internab
demand per year?

(b) 1s it a fact that exports of cotton are being controlled by (Yovernment?
1f so, dnes the Honourable Member propose to explain the policy of Govern-
ment in this matter,” indicating the principal features of the control system,.
and the quotas fixed for different countries?

(c) What is the total quantxty of standard cloth that the Indian cotton
mills were expected to produce in 1948, and what was the allotinent for each
provinee thereof, and how much of it was dlsposed of in each province by the
end of 1943?

(d) What has been the method of distribution and sale of standard clothe
in each province?
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(e) What are the rates of price payable to mill-owners during different
periqds, and what rates of prices were fixed for their sale to the consumer in
the rospective periods? . '

(%) Is there any scheme for bringing about a graduated reduction of the
price of standard cloth? If so, what ure its features, and to what extent
has the consumer actually received the benefit of such reduction period by
period in-each province? Was any reduction due on the 1st February last?
1f so, bas it been given effect to? o

Before my question.is answered, may I point out that there is a.mistake in
part (b) of the question? In the first line, the reference was intended to cotton .
goods. The word ‘goods’ does not appear in the question as printed. T hope
that won't interfere with the answer of the Honourable Member.“

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: It would
because my answer has been based on the fact that cotton was exported.

‘Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
can answer this question later. - g -

'The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I can answer
&he whole question. There is only part of it which has been affected. .

(r)(i). The following are the figures of production of cotton textiles by mills:

1941—4,300 million yards. . '

1942—4,014 million yards.

© 1943—4,755 million yards. .

As regards handlooms, no definite figures are available but the probable
annual production in the past three years may be about 1,500 million yards.

(ii) The quantities purchased by Government have been: .

1941—600 million yards. ° ‘

1942—1,104 million yards.

1943—562 million yards. .

(i) Figures of exports are giveh in the Monthly publication ‘‘Accounts relat-
ing to the Sea Borne Trade and Navigation of British India’’, copies of which
are available in the Library of the House. =~ .

(iv) The approximate internal demand per year in normal times is probably
in excess of the total Indian production. .

And this is where I have to give the reply on the basis of cotton.

(b)*Exports of cotton are being controlled by Government. Their gendral
policy is to prohibit export of medium and lofg staple cotton except to Empire
countries. Even to these latter, exports,are not freely permitted.

(¢) The total guantity of Standard Cloth for which orders were placed on
mills in 1943 was 743 million yards. Out of this 408 million yards had been
despatched to Provinces and States by the end of December 1943. 1 have
placed in the Library of the House a statement showing the amount, of Staudard
Cloth allotted to each Province up-to the end of January 1944, the proportion
of that allotment actually despatched by the end of January, and the quantities’
actually sold in each Province by the same date. : ) .

(d) Provinces sell Standard Cloth through the normal-trade channels and
through official channels at their discretion.

(e) T have placed in the Library of the Hcuse a schedule showing the ez-
mill and retail prices of all varieties of Standard Cloth during the last tliree
quarters. - ' - .

(f) Yes, Sir. If§ main feature is to pass on any reductions obtained in ex-
raill prices to the consumer over. a certain period though not as reductions actually
oceur, the-aim being to give a reasonable time to the dealers to dispose of stocks
purchased by them during- one period before further stocks at different prices
are made available to them. This is necessary because the margin of profit
allowed to thg dealers has been kept particularly small-and not capable of bear-
ing any large losses owing to frequent reductions in price. Ez-mill prices of
Standard Cloth, for which arders have been placed for delivery to be made during
February-April, are lowe: than the corresponding prices during the previous

N

~
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periods.- The question of passing on the benefit of the lower prices will not arise
until deliveries under this begin to be made. :

Mr. Sami Vencatachelam Ohetty: Is it a fact that the scheme of Standard
Cloth is going to be stopped soon?

The Honourable Dewan -Bahadur Sif A. Ramaswami Mudaliar: It may have
to be considered. ,

Mr. Samj Vencatachelam Ohetty: Is it not a fact that the Government have
already come to the conclusion that it will be stopped? X

 The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I find myself
in a peculiar difficulty in answering that question.

Mr. Sami Vencatachelam Ohetty: ' Is it because you feel a delicacy in dis- ~
closing the decision of the Government?

The Honodtable Dewan- Bahadur Sir A. Ramaswami Mudaliar: I have not
got information on this subject. " o

Mr. Sami Vencatachelam Chetty: May I know if the Government are not
making as much as 17 per cent. profit oh the Standard Cloth? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I want
notice. But I can say that there is no profit being made by Government. 1t
is an equalisation fund that is built up which is passed on from period to period .
by way of adjustment of prices: No profit is made by the Government at all.

Mr. K. 0. Neogy: With reference to part (d) the Honourable Member stated
that the Provincial Governments have got their discretion either to ernploy the
official agency or the trade channels for the purpose of distribution of Standard
Cloth. Has the Honourable Member any information in his possession to
indicate as to which of the Provinces utilise the normal trade channels and
which others the official channels, and what are the respective outstanding
stocks in the two cases? .

The Honourable Dewan Bahadur Sir A. Ramaswami Mudalidlr: I want
notice.

Mr, K. 0. Neogy: Is it a fact that in Madras, the normal trade channel was
utilised tq & larger extent than elsewhere and‘it is in this Province alone there
is nothing very.much by way of stock in the hands of the Government, and that
in Provinces like Bengal, Bihar, ete.; due to the fact that the official agencies
were preferred to nommal trade channels, large quantities are still held in stock?

The Hemourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Knowing as
I do the Madras Province, I am prepared to accept the information given by
my, Honourable -friend regarding Madras as. substantially correct. As regards
other Provinces, I have no information. _ .

Mr. Hooseinbhoy A. Lalljee: What is the official agency? Are Govern-
ment shops. created? . - . .

The Honourable Dewan Bahadur §ir A. Ramaswami Mudaliar: Shops licens-
e by Government specially for this purpose, I take it.

PoLricy For IssUR oF LICENCES FOR IMPORT OF CHEMICALS AND DyEs.

499. *Mr..Jamnadas M, Mehta: (a) Will the Honourable the Sommerce
‘Member be pleased to state the new policy Government are .following for the
issue of licences for the import of chemicals and dyes necassary for tﬁe' cotton
textile industry in India, and the .procedure by which decisions with regard
to the issue- of such licences are taken? o

(b) Why are some Indian firms which had been ‘given licences’in"the past
sought to be eliminated? o

~ (¢) Why is the policy of discrimination at the cost ¢f Indian concerns
allowed to continue?

(d) What precautions are Government taking against the cstablishment of
a monopoly in these commodities by non-Indian vested interests?

(e) Have Government received any eommunications on this subject from
the Secretary of State for India, the High Commissioner for India in London
or from manufacturers in the United Kingdom?” .

(f) Are Government awsre of the complaint that at meetings of the Advi-
sory Board which is supposed to advise the Textile Commissioner, Bombay, in
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these matters, at which issues cbncerning the subject ndfter of these que#-
tions are discussed, the Honorary Chief Controller of Raw Materials tries to
impose hic pre-determined views? )

(8) Are meetings of the Advisory Board convened only to convey the deci-
sion uf Government through the Honorary Chief Controller of Rew Materials?

(h) Have Government received any representation from the trade as well
as commercial. bodies protesting against this procedure? If so, what action
do Govermment propose to fake tc make the advisory system real and
effeative?

(i) Are Government. aware that recent decisions of the said Honorary Chief
Controller of Raw Materials tend to establish s virtual monopoly for the Im-
perinl Chemical Industries, Ciba and other foreign business houses?

The Honourable Dewan Bahaddr Sir A. Ramaswami Mudaliar: (a) No new
policy is being followed in respect of dyes, and the same is true of chemicals
with the exception of zinc chloride and hydro-sulphite of soda. In the case of
these two substances licences. for the period January-June 1944, have been
granted only to accredited representatives in India of the manufacturers con-
cerned. This procedure was, however, introduced in special circumstances and
is subject to review at the end of the current licensing period. .

(b) and (c). The decision in the case of zinc chloride’ and hydro-sulphite
of soda was not taken with a view to eliminating any Indian coencerns, but to
ensure supplies of the two chemicals of good quality and at reasonable prices.

(d) The question of establishing a monopoly by any interests does not arise.
Any concerns which directly represent a manufacturer in the exportifg country
are given licences. There is no question of giving any one an additional ad-
vantage. .

(e) Yes, the Secretary of State for India has enquired as a matter of informa-
tion. :

(f), (g) and (h). Government have received certain representations to this
effect. They are satisfied that these representations are not well-founded: The
recommendations of the Comrdittee are duly recorded in the minutes of its
meetings, which are thereafter considered by the Priorjty Assistance Committce
of the Textile Contrul Board. -

(i) No. : -

Mr. T. T. Krishnamachari: With reference to parts (b), (c) and (e) may I
know whether Government have any information that exporters of chemicals 1n
U. K. are agitating over this matter? - -

Tl}e Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: No, Sir.

Porroy For ISSUE OF LICENCES FOR IMPORT OF .CHEMICALS AND DYES.

@500. *Mr: Jamnadas M. Mehta: (a) Will the Honourable the Commerce
Member please state if it is the considered view of (Government that, in’
future, imiports should only be permitted through importers who are them-
selves representatives of manufacturers in foreign countries?

(b) Are Gavernment aware that manufacturers’ representation in India is
mainly confined to a few big non-Imdian concerps like the Imperial Chemical
‘Indusiries, Ciba, National, ete.? If, therefore, imports are permitted rmly
through them, is there not the danger of the business developing into a mono-
poly for these concerns? . ‘

(¢) Do Government realise the menace to trade and consumption in con-
centrating immense powers in the hands of a few combines? '

(d) Are Government aware that the Imperial Chemical Industries has long
been trying to oust its competitors from the trade by all means at its com-
mand, und that the monopolistic tendencies of this company have heen the
subject of adverse criticisms even in the British Press?

e) Whut measures do. Government propose to take to protect the interests
of thcse who hdve been in the trade and who have made their reputation
with customers who look to them for supplies? -

(f) Are Government aware that many of these firms have sucocessfully
competec} with the Imperial Chemical Industries and the like concerns _ip
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the past when normal conditions prevailed, to the advantage of the consumer
and for the prosperity of the trade?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) No-such

" general conclusion has been arrived at.

(b) and (c). Government are aware of the disadvantages of restricting im-
port licences for any particular commodity to manufacturers’ representatives,
but circumstances may exist in exceptional cases where the advantages of doing
8o outweigh the disadvantages.

(d) Government are not aware to which partlculur criticism the Honourable
Member refers.

(e) and (f): Government are fully alive to these considerations and it is
part of their import licensing policy to take account of the legitimate interests
of those engaged in any partlcular trade.

Mr. T. T. Krishnamachari: - May I ask if for the period ‘from January to
June of this year, licenses have been issued to cover 90 per cent. of imports
through one channel and ten per cent. of imports through Indian as well as
Swiss channels? T mean 90 per cent." is covered’ through I1.C.I. and ten per
cent. is covered by Indf®n as well g8 Swiss channels?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: T want notice.

Dr. Sir Zia Uddin Ahmad:.Is the Honourable Member aware that certain
ports are not cpen all the year round, but they are open only for certnin months
in the year. Wiil the Government allow persons to use their full quota all the
year during the months in which the ports -are open?

The Honourable Dewan Bahadur Sir A. Ramaswami. lludaliu I do not
understand the question.

Dr. Sir Zia Uddin Ahmad: In Kathiawar therz are certain ports which are
open all the year round. There are certain other ports which are open only for
a few months in the year. May T know whether the Government will allow
the use of the full quotax of the year to those merchants who export from closed
ports during the montha the ports are open?

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: I want
notice.

Dr. Sir Zia Uddin Ahmad: My question is very important.

The Honourable Dewan Bahadur Sir A. Ramaswamy Mudaliar: I realise the
importance of it and that is why I ask for notice.

Dr. Sir Zia Uddin Ahmad: This fact has been repeatedly brought to the
attention of the Honourable Member for Industries and Civil Supplies. I
should like to know what action has been taken. It is rather an 1mportunt
question. @

The Honourable Dewan Bahadur Sir A, Ramaswami Mudaliar: Thls question
relates to imports and not exports. The question of certain perts being closed
during part of the year, like those in Kathiawar ports, is in my opinion fur more
important with reference to exports_than on imports.

PROMOTION OF QUALIFIJ!D COPYHOLDERS AND REVISERS aS Rmnnns IN GOVERN--
MENT OF IND1A PRESSES.

501. *Mr, Muhammad Hussain Choudhury: (a) With reference to the reply
to part (d) of starred question No. 231 put by Qazi Muhammad Ahmad
Kazmi, on the 25th February, 1944, regarding promotion of Copyholders and
Revisers as Readers in the Government of India Press, will the Honourable
the Labour Member kindly state whether the ‘anomaly’ is due_ to the fuct
that departinental men passing in earlier dates do not get any preference what-
soever over those who pass in the secorid chance in subsequent examinations?

(b) Is he aware that those who pass the examination earlier stand dis-
tinctiy .higher in order of merit and efficiency and experience in Readers’ posts?

(c) Is it o fact that the present anomaly and the hardship that existed
before the _plomulgatnon of the existing rule can not he removed unless the
date of passing is accepted as a criterion for determining the posmon of the
é}ndxdates for Readers’ posts? .
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(d) Do Government propose to promote the candidates to Readers' posts on
the - basis of seniority cum efficiency, i.e., according to seniority but in order
of the. dates of passing the examination? If not, why not?

The Honourable Dr. B. R. Ambedkar: (a) No.

(b) No. The earlier passing of the examination does not necessarily mean
higher merit.:

(¢) There is no anomaly in the case of persons who qnalev at-the Readership
examination in the first or second chance. As regards men who qualify in the
third chance, certain anomalies have arisen and the question of removing them
-is now under consideration, as stated in reply to part (d) of Qazi Muhammad
Ahmad Kazmi’'s question No. 231.

(d)” The @eadership examination is 8 qualifying examination and every candi-
date is -permitted to avall of two chances. Governinent do not propose "to.
regulate promotion in order of the dates of passing the exdmination.

MusLim OrricERSs IN FOREST DEPARTMENT.

502. *Maulvi Muhammad Abdul Ghani: Will the Secretary for Fducation,
“Health and Lands be pleased to state the total strength of officefs in thie
Foresv Department at Headquarters and in Provinces under the Forest Depart-
rent, and the number of Musliin officers therein?

Mr. J. D. Tyson: Excluding twelve posts held by officers of the I.F.8., to
which recruitment wag stopped before the orderggof 1934 cnjoining the observ
ance of communal proportions in recruitment were issued, the number of .
gazetted officers employed at the Forest Research Institute and Colleges at
Delnm Dun and in the Forest Departments of the Chief Commissioners’
provinces on the 1st July 1943 ,was 84, of whom nine.were Muslims. The
Central Government have no Forest Officers serving in the l'orent Departmentsg
of the Governors’ Provinces.

CENTRAL LEGISLATURE MEMBERS IN ProvINCIAL Foop CouNcILs.

+503. *Mr. Kailash Bihari Lall: Will the Honourable tho Food Member be
pleased to state:

(a) bow many Members of thls Assembly and the Council of State are
invited by Provincial Governnienfs to accept membership of the Proviccial
Food Cournvils; and

(b) how many Provinces have formed their Food Couucils, and whether
those Governments have invited the Members of this House to attend their
Councilz; and if not, why not?

Tha Honourable Sir Jwala Prasad Srivastava: (a) The Government nf India
have no information,

(b) Seven Provinces have set up Food Councils or their cqmvalents and
the remainder propose to do so. It is for the Provincial Governments to -
decide the composition of these bodies.

BIHARIS AS ASSISTANT GEOLOGISTS.

$1504. *Mr. Kailash Biaari Lall: Will the Honourable Member for Labour be
pleased to state:

(a) if it is not a fact that in the Department of Geologxcal Survey of India
vacunciea_are filled on the basis of quota fixed for each Province;

@) the quota fixed for Bihar for the posts of Assistant Geologists;

(c) bew many Biharis are working at’ present as Assistant Geologists or
in a higher capacity; and

(d) the quotas for different Provinces?

The Honourable Dr. B. R. Ambedkar: (a) No.
*  (b) Does not arise. -

(¢) -Information is being collected and will be laid on the table of the House

(d) Does not arise. .

+Answer to this question laid on the table, the questioner being absent.
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INSURANGE COMPANIES APPLYING EQR RAISING QF SHARE CAPITAL.

1505. *Mr, Kailash Bihari Lall: (a) Will the Honourable Member for Com-
merce be pleased to say how jmany Insurance Companies have.upplied for
sanction to raise the share capital since the new Insurance Aect came into
force? What is their number, province-wise? '

(b) Did any Insurance Company apply from Bihar for sanction to raise the
share capital ?

The Honourable Sir M. Azizul Huque: The question .should have been
addrssed to the Honourable the Finance Member.

ProMOTION OF QUALIFIED COPYHOLDERS AND REVISERS AS READERS IN GOVEBN-
. MENT OF INDIA PRESSES.

r5068. *Mr. Kailash Bihari Lall: Will the Honourable the Labour Membu'
be pleased to state:

(a) whether, it is a fact that the case of amending the rule regardmg the
prowotion of qualified Copyholders and Revisers as Readers in (Government
of Indin Presses is under consideration;

. 'w3RP) whether ‘it is a fact that the views of all the Government of ‘India
Presses, their Works Committees ang - Workers Union, " which were invited,
are also under exammatlon, -

(¢) whether it is a fact that some qualified Copyholders who passed the
Readership Examination in the year 1988, according to the present rules, have

been ‘superseded by those wHi® qualified after four years (in 1940); and
) (d) whether it is a-fact that these men who passed the examination at a
sufficiently earlier date, were superseded by those who qualified after a long
period ?

The Honourable Dr. B. R. Ambedkar: (a) Yes. Attention is invited to
®ihe replv given on the 25th February, 1944, to Qazi Muhammad Ahmad
Kaz1ai's question No. 231.

(b) Yes. . ,

(c) and (d). No. As the Rules in force till 1940 required re-qualifying,
no supersession was involved.

i

* ALIGARH MusLmM UNIVERSITY AND COMPARTMENTAL SYSTEM OF EXAMINATIONS.

. 507, *Maulvi Muhammad Abdul Ghani: Will the Secrenary for Lducation,
Health snd Lands be pleased to state:
(a) the -result of his correspondence with the Aligarh Muslim University
regarding the introduction of the compartmental system of examinations; and
(b) whether the various.expert committees appointed by the Central Ad-
visory Board of Education submitted their reports; "if so, whether the
Honourahle Member proposes to lay a copy of the same on the table? '
Mr. J. D. Tyson: (a) The Government of India have very recently received
‘proposals from the Aligarh Muslim University for an extension of the compart-
mental system in the examinations of the Umversnty
(b) The report of the Examination Committee of the- Central Advisory
Board of Education on the technique of examinations was considered by thd
Central Advisory Board of Education at theif last meeting in January 1944,
The report of the Committee, together, with the recommendations of the Board
thereon, will be printed in the ‘Proceedings of the tenth meeting of the Central
Advisory Board of Eduecation’, copies of which will, when published, he placed
in the Library of the House. o

Dr. Sir Zia Uddin Ahmad: May I know whether the Government of India
have ncéepted the unanimous recommendations of the Central Advisory Board
of Education as regards supplementary and compartmantal examinations?.

Mr. J. D. Tyson: I cannot say, Sir.

Dr. Sir Zia Uddin Ahmad: May I know if the Government considered the-
unanimous recommendations of the Central Advisory Board of Education
about comBartmental and supplementary examinations? , '

+Answer to this question laid on the table, the questioner being absent.
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Mr. J. D. Tyson: I am unable 6 say, Sir. If the Honourable Member
will give me notice, I will supply the information. .

Dr. Sir Zia Uddin Ahmad: Sir, this question ham already been raised and
it is befor® the Honourable Secretary for Education for consideration. It was
raised by the Aligarh University and the papers are with the -Secretary for
Educaticn. I should like to know what is his opinion cn this matter.

Mr. J. D. Tyson: The Honourable Member seems to have been misinformed.
I have not yet seen the proposal. .

UNSTARRED QUESTIONS AND ANSWERS.
TRANSFER OF LANGUAGES SROTION OF BURRAU OF PUBLIO INFORMATION TO LAHORE.

140. Mr, Muhammad Azhar Ali: (a) - Will the Honourable Member for
Lubour please state the area of the space allotted to the Languages Bection
(excluding officers) in Lahore, and the total strength of the staff accommodated
therein? Do Government consider this adequate for the efficiency of the staff?
Was not even this much space available in Delhi? .

(b) Are Government aware that the lavatory has been provided for the staffe
and the improvised urinal has no drainage arrangement? ‘ .

(c) What is the strength of the staff belong@#@ to the Bureau of Public
Information which has been -transferred from Delhi to Lahore? "Of them how
many were provided with quarters in Delhi, and how many in Lahore? How
many of them have so far surrendered their quarters in Lahore on grounds “of
inadequate accornmodation?

The Honourable Dr. B. R. Ambedkar: (a) An area of 4,587 8q. ft. was

allotted to this office. The ministerial staff consist of 48 persons.

Second part—Yes.

Third part—No. )

(b) The answer to the first half of the question is in the affirmative and
to the second half in the negative.

(o) Strength of the Staff that moved from Delhi . ., e + 35
Number of the staff provided with quarters in Delhi . . .7
Number of the staff provided with quarters in Lahore . . . 18
Number of the staff that surrendered accommodation in Lahore on
grounds of inadequacy. . . . . . . - . 5
L

DELAYS AT SALES OFFICE OF MANAGER OF PUBLIOATIONS, DELHI. .
141, Mr. Kailash Bihari Lall: Will ‘the Honourable Member for Labour
please state if it is a fact that a person has to wait for hours for publicationg at
the counter of the Sales Office cf the office of the Manager of Publications, ‘Old
Bihar? . .
_The Hogom'able Dr. B. R. Ambedkar: The reply is in the negative.
- EssENTIAL FoopSTUFFS FOR MANUAL WORKERS IN BrHAR.

142. Mr. A, O.-Inskip: Will the Honourable Member for Food be pleased
- to state with reference to the proposed Bihar Government Sales Tax, what the
Central Government consider are essential foodstuffs for mahual workers in
Bihar? ' _
The Honourable Sir Jwala Prasad Srivastava: I understand that the Gov-
ernment of Bihar propose to’ exempt all foodstuffs generally from the proposed
Sales Tax. The Honourable Member’s question therefore does not arise.

n

.

. SHORT NOTICE QUESTION AND ANSWER. J o
SPECIAL ALLOWANCE TO BRITISH JUNIOR MARRIED OFFICERS IN INDIA.
Mr. T. 8. Avinashilingam Ohettiar: Will. the War Secretary please staf:g:
(8) the facts with regard to giving of further allowance to British junior
married officers in India, and what the proposals are; »
. (b) how many will recetve this allowance as @t .present- contemplafed; and
(c) what will be the financial effect of these proposals?
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The Homourable Sin Jeremy Raisman: As the War Secretary is indisposed,
I have been asked to answer this quesiion. ' )

(8), (b) and (c). Inwestigations arising out of a question ucked in the
Houyse of Commons in October, 1942, have disclosed that the net ®moluments
of certain categories of married British Bervice Officers with children serving
in India.are Jess than or not appreciably- in excess of those of their opposite
numbers serving in the United Kingdom. This result is due to the differences
_in the income-tax laws of the two countries. British law allows a variety .of
- easements including certain exemptions in respect of wives and children, which

Indisn law does not. Moreover, in the United Kingdom various sllowances,
including family allowances, are exempt from taxation wheress under “Indian
law they are liable to tax. Various suggestions for testoring to officers ‘the
margin over United Kingdom emoluments, which & an uccepted feature of
overseas service, have been under examination by the Secret®ry of State and
the Government of India but no decision has yet been reached. - -

ELECTION OF MEMBERS TO THE STANDING FINANCE COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, 1. move:

“That this Assembly do p to the election, for the finuncial year 1944-45, in such
method as may be approved by the Honourable the President, of a Standing Finance Com-
mittee of the Assembly not exceeding fourteen in number te which be added =
‘Member of the Assembly to be nominated by the Governor General. , The Member so
nominated shall be the Chairman of the Committee.” ]

Mr. Pregsident (The Honourable Sir Abdur Rahim): Motion moved: .

““That this Assembly do proceed to the election, for the financial year 1944-45, in such
riethod as may be approved by the Honourable the President, of a Standing Finance Com-
mittee of the Assembly not exceeding fourteen in mumber to which shall be added a
Member of the Assembly to be nominated by the Governor General. The Member so
nominated shall be the Chairman of the Committee.’

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 8ir,
it has fallen to my lot to raise my voice of protest year after year against the
restriction of the duties and functions assigned to the Standing Finance Com-
mitteeé and against the composition of this Couunittee. I pointed out séveral
times before that the powers and functions which were originaily to be allotted
to this Committee are not allotted to it now and that the composition of this
Committee is unsatisfactory. I do not like to go into the details of this matter
at the present moment, but I shall point out to the House that when is
. Committee was. first constituted in the year 1921, Sir Malcolm Hailey g:)w
Lord Hailey) stated that very important functions were to be given to this
Committee. But that is not done now. As a protest against this restriction of
powers this Assembly refused on several occasions to elect the Standing
Finance Committee at all. Sir, after the non-election of any Committee for a
number of years, this Committee was re-elected four or five years ago, and [
agreed to join this Committee in order that I might try to make myself useful.
But bitter experience for several years taught me that I could not be of any
uee to this Committee, and last year I declined to be nominated for election to
this Committee. . '

Sir, I put it to this House now, whether it is desirable or not to have the
restrictions on the powers and duties of this Committee removed and to alter
the composition of the Committee.

As regards the composition of the Committee, I wish to urge that only
elected members of this House should be elected and not nominated Members.
T urge also that nominated members should not vote at the time of election.
These two matters will receive, T hope, the careful consideration of the Gov-
emment and of this House, and on that will depend my attitude towards the
election of this Committee. .

8ir Oowas{ee Jehangir (Bombay City: Non-Muhammadan Urban): What
sbout the functions? - ) —

Sir Muhammad Yamin Khan (Agra Division: Muhammadan- Rural): Sir,
several members of my Partv who have been sitting on shis -committee have
brought to my riotice that they have not been getting proper opportunity to



ELECTION OF MEMBERS TO STANDING FINANCE COMMITTBE 1229

discuss the matters which were brought before the committee. One reason was
that this committee meets when they are already over-worked and cannot give
sufficient time to study-the matters whieh are to be brought before them. I
think the Honourable the Finance Member is very anxioug to save public money
and for that reason he always holds' the committee meetings during the
Assembly Session when Members are here. 1 admit that some saving ‘is
naturally effected by holding the committee during the Assembly Session, but
the disadvantage in holding the committee during the Assembly Session is that
Members do not get sufficient time and opportunity to scrutinize things and go
into the details of various matters which are placed before them. I think the
main function of the Standing Finance Committee is to say as to whether a
new expenditure should be sanctioned or not. To do that satisfactorily, they
must be given proper opportunity to go into details.

Then, Sir, I do not think it is necessary for the Government to try to have
a majority of members.on the Committee who would suit them, hecause it only
shows that their case is not strone and théy have no confidence in themselves.

The Honourable Sir Jererny Raisman! We have no majority. .

Sir Muhammad Yamin Khan: It is always the duty of the Government of
the dayv to satisfy the Oppesition. The leasy the Government can do is to take
the Opposition into cdnfidence, for in their very criticisms they may be of help
to Government. - ’

I do vot want to come up and discusg the remarks which have been made

12 Noox bv one Honcurable Member that .there should be no distinction
" between the nominated and elected Members. But, Sir, it is not
we who are making the distinction. Tt is they who are demonstrating that
there is a distinction between the nominated and elected Members. It is the
every-day show which they have exhibited by going into the lobbies with the
Government where their own interests have suffered. I know, Sir, that some
Members may say that they are here to represent their community. .

Kunwer Hajee Ismajel Alikhan (Ncminated Non-Official): T want. to raise
a point of order. Is this the proper occasion to discuss the conduct of the
nominated Members ? - , '

Sir Muhammad Yamin Khan: I know my Honourable friend may:like to
.say that some people represent certain cornmunities or interests,

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot make such reflections. They are entitled to vote in any way they
like.
Sir Muhammad Yamin Khan: Every Honoureble Member is entitled to
vote as he likes. But I am saying that there is a distinction. Can we ignore
the facts as they prevail? T would have been pleased if those Members who
represent certain interests did come and were takerr into confidence. At least
they could have shown where their interests lie. T think this is the time that
Government ‘should not be very anxious to have these committees composed
in such a manner that they have a substantial majority in their favour. We
want people who do not ditto the head of the Department. In that way they
will be helping the Finance Department. We want men on the Committee
who can say no, no matter who iz the head of the Department on the Com-
raittee. We do not want mere ‘yes’ men. If the Committee ig composed of -
such men it will function to some useful purpose. :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already said that. . ’

Mr..D. K. Lahiri Ohaudhury (Bengal Tsandholders): I on behalf of my
Party wish to say that at present we are not interested in the composition of
this Committee, but I wholeheartedly endorse the views expressed by my
fiiends. 1 think the appointment of sich committees will serve no useful
purpose.

Mr. N. M. Joshi (Nominated Non-Official): . I support the_suggestion of my
friend, Dr. Banerjea, that the function of this Committee should be enlarged.
1 feel that the Standing Finance Committee should Be in a position to examine
all the new proposals of the Government of Tndia, whether they are votable



1230 ‘ LEGISLATIVE ASSEMBLY [17mr MAB. 1942
[Mr. N. M. Joshi.]

items or non-votable items. It may be thut the House has not the power to
vote upon the non-votable items but the House certainly has a right to consider
and express an opinion on those porposals which are non-votable. 1 therefore
{eel, Sir, that the function of this Committee should be enlarged. At "the
same time I -feel that my Honourable friend, Dr. Banerjea, the Knight from
Meerut and the Congress representative, Mr. Lahiri Chaudbury, were not -
quite fair to the nominated Members. :

Sir Muhammad .Yamin Khan: ignoring yourself.

Dr. P. N. Banerjea: You arc an exception. .

Mr. N. M, Joshi: I do not wish to be an exception. The House as it is
constiguted has a dbrtain numbper of nominated Merfibers. They are a part of
this Legislature and it will be wrong for any party to deprive those people of
their rights which are given to them by the constitution. There is nothing in
the constitition by which a nominated Member is obliged to go against his:
conscience. - '

Dr. P. N. Banerjea: But do all the nominated Members realise that?

Mr. ¥, M, Joshi: I would like to ask a counter question. Do the elected

#Members always realise that they, ought in this Legislature to vote according
to their conscience? So long as party svstems exist in politics, no member
belonging to a party can always Yollow his conscience. I know it,is open to a
Member . . . . .. .

‘ (Interruptions from several Members.) . ’

Mr. President (The Honourable Sir Abdur Rehim): Let the Honourable
Member go on without interruptions. ,

My. N. M. Joshi: 8o long us thére are nominated Members, they cannot
be deprived of their rights. Secondly, the number of nominated Members as
compared to the number of elected Members is such. tha the elécted Members
can always prevail if the latter only -stand together. The real difficulty is that
‘they do not stand together. They are divided. Otherwise they can’ form a
sufficiently large bloc to see that their opinjpns are carried. I would suggest,
therefore. to the elected Members and those who claim that only elected
"Members should have the power to vote, instead of allowing some of their
Members to act, perhaps under uridesirable influences . . . . .

- Sir Muhammad Yamin Khan: Should Government take advantage of this?

Mr. N, .M. Joshi: I would like to ask Sir Muhammad Yamin Kban whe-
ther he was himself at any time a nominated Member and whether he allowed
himself to be influenced by any undue influence?

Sir Muhammad Yamin Khan: No. I refused to take the whip from the
Government Whip. -

Mr. N. M. Joshi: I would suggest to him that in . . . .

Mr. President (The Honourable Sir Abdur Rehim): This kind of contro-
versy must not go on. . ' . '

Sir Muhammad Yamin Khan: 1 informed the Honourable Member that
when the whip was brought to me I refused to take it and I deliberately voted
on matter when the . . ..

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mém-
ber has no reason to make reflections on others. .

Mr. N. M, Joshi: I, therefore, think that the Government of India should

. increase the function of this Comnmittee and that the nominated Membets
should have the right to vote as they have had. '

Mr. D. K. Lahiri Chaughuryt Ou & point of personal explanation. I
never made mention. of any distinction’* between the nominated and the"
elected Members. ' -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already spoken. Je cannot speak twice.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions! Muham-
madan Rural): ‘I have served on the Finance Committee for the last 16 years
under four different Finance Members and I may just say what I foel about
the Finance Committee. . ’
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Mr. President (The Honourable Sir Abdur Rahim): Order, order. There
is too m noise in the House. .

Dr. Sir Zia Uddin Abmad: Really speaking, the Finance @ommittee is the
second line of defence of the Finance Member. The, first line of defence is his
own Department. We get demands from various departments of .the Govern-
ment of India and every departmepi tuies to please the Finance Member to

* get the maximum amount from him. Then his firgt line of defence is his own

Department and the second line of defence ought to be the Finance Com-
mittee, and this has been the practice of the predecessorg of the Financg
Member. Then ‘we were supplied very full desiderata for the demands made,
by various departments. It is supposed to be a settled fact between the
TF'mance Department and the Departiment who ig making a demand, and if we
differ it is really a fight between us and the Finance Department. These are
the things which we do not like and, therefore, the Standing Finance Com-
mittee ought to be treated as a second line_gf defence by the Honourable the
Finanoe Member. We shamld suppobt the Finance Member in the Finance
Committee in saving him from that anxiety. That i3 my complaint. The
question gf voting does not arise at all, but it is a question of advancing argu-
wments by those who are present in a particular Committee. '

‘The Honourable Sir Jeremy Raisman: Sir, I have been interested to hear the
remarks of various Honourable Members on this motion. Professor Banerjea,
1 may say, merely repeated what he said on this subject on a previous occasion
and he raised ‘the same points to which I had previously replied in some detail.
The history of the Standing Finance Committee and of the scope of its functions
js fully given in a memerandum which was laid before the Committee on .the
21st January, 1987, and was approved by it. This memorandum shows clearly
what was the scope laid down for the Committee at various stages and why
that was modified in the light of actual experience. Now, Sir, I shall have* a
little more to say on that in a few minufes, but I would like to touch on some
of the points which have béen raised by Honourable Members. . Sir Muhammad

* Yamin Khan complained about my fixing the meetings of the Standing Finance *
Committee during the Session and he said that that put extra work on members
of the Committee. Well, I would like to point out that during the same
Bession, in addition to having to attend to my duties in this House and to super-
vise the preparation of materials for this Committee and to attend the meetings
of this Committee, I also have a few trifling duties to perform in connection with
the finances of this country. If there is going to be any complaint of. over-
working, 1 think, 1 should come first on the list. I think Honourable’ Members
might consider the convenience of the Government Members, particularly of
those of us who are heavily worked. It is from the point of view of an attempt
tq secure a convenient despatch of business in consideration of my own personal
programme as well as that of other Members that we do endeavour to fix these
“meetings during the Session. My Honourable friend knows as well as I do
that many members of this House are so busy that they will not lightlypunder-
take to serve on a Committee which may be called together at various times of
the year. 1f they know that an attempt is made to economise in time and they
are not junnecessarily called on to move to and fro between Delhi and~ their
constituencies, they may be, I hope, morp disposed to agree to serve on
Committees of this kind. I think it is most undesirable . . . . .

Sir Muhammad Yamin Khan: Can’t it be be done a few days before?

The Honourable 8ir Jeremy-Raisman: I think it is most undesirable that the
~.Committee should be composed entirely of-members who have more leisure than
others. 1 think, we should endeavour to get members on the Committee who
are most interested in the functions which the Committee has to perform. These

@ functions are extremely important. ‘The other day when we had o debate on
"the constitution of a new Committee—an FEconomy Committee—I was thinking
to myself, why is it that the Standing Finance Committee cannot or is not re-
garded as adequate to carry out those functions? After all, it is esséntially a
Committee which should carry out those functions. :

Dr. P. N. Banerjee: Expand the functions.
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The Honourable Sir Jeremy Raisman: I shall come to that in a moment.

I am quite prepared to endeavour to give this Committee more tir#i in which
to deal with' the programine of work placed before it. I «m also prepared to
endeavour to put™s good deal more befors this Committee if this House will take
this Commuttee seriously. Then I am quite prepared to consider putting before
it material other than the mere prepured schemes of the Departments. For
instance, & good deal was said in this House the other day about the questian of
corruption, & good deal was said about the question of waste. I pointed out to
the Wouse that it fs extremely difficult to lay upon the already over-worked
Departments the duty of preparing memorundn and information in different
forms and so on. It has always to be given to the same handful of men who
bave "‘something more umportgnt aiready on their hands. 1 know how heavily .
worked they are. At the same time I myself am very anxious to get the views
of the Members of this House on these questions. 1 would like to consult a
Committee” of this House on the question of corruption. I would like to have
their suggestions, practical suggestions in order tq deal with this situation. 1
would also like to do that without laying additional burdens on the already over-
worked Departments. Similarly, I would like to discuss with Members of this
House round s table their suggestions for dealing with waste and so dn. I am
anxious, to have the assistance of Members of this House who come in contact
with people all over the country and who hear their complaints regularly. I
would be very glad to be able to receive suggestions constantly from Members of
this House. I do not see any reason whutsoever why the Standing Finance
Cominittee should not be able to perform functions of that kind. If it & 1ot
able to perform functions of that kind, then for Hcavgn's sake let us dispense
with it altogetlier.. Why should we have innumerable committees to cover more
or less the same gréund? 1 am prepared to have a Committee of this House- to
assist in dealing with the control of expenditure, and also to consider means for
counter-acting corruption and suggestions for controlling waste. 1 do not see
anything sacrosanct ip the name of the Btanding Finance Committee. It 1is
not a ‘matter of name only, the important matter is to secure economies and to
control expendifure. I see no reason whatsoever why this should not be
approached from a common-sense point of view. And in response to what my
Honourable friend,-Mr. Joshi, suggested I am quite prepared to consider at the
present time fhe question of consulting this Committee on wider questions
whether relating fo votable or non-votable expenditure. I am quite prepared to
do that. I do not mean that we should put before them in the ordinary way
detailed proposals regarding, for instance, defence, or other non-votable expen-
diture of that kind, but I am prepared to consult them on general aspects of this
question of the undesirable features which are generally alleged to have grown
up in regard to Government expenditure, whether in the War Department or
Supply Department or the Food Department. .I shall be glad to receive sugges-
tions from Honourable Members as to how evils and abuses which are alleged
to exigt can be practically dealt with. 1 wish the House to realise that I am
prepared to consult this Committee in that way and I should like the House inr
electing Members of this House to have that in view. .

Sir Muhammad Yamin Khan: That cannot be done.

The Honourable Sir Jeremy Raisman: I do not know why Sir ’Mtﬂlammad
Yamin Khan says that cannot be doné. T call that a pre-judged decision merely
because he has made up his mind . . . '

Sir Muhammad Yamin Khan: No, Sir. . ,

The Honourable Sir Jeremy Raisman: I cannot see any reason why &
committee of this House which is elected by this House when it has certain

»

Sir Muhammad Ysmin Khan: Different duties. We wanted something else.®

The Honourable Sir Jeremy Ralsman: A committee of this kind can both
curry out the functions which if has normally carried out in the past, that is, it
can scrutinise programmes prepared by the departments for expenditure on
particular proposals, on particular schemes as it has done hitherto. In regard
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to that, 1 may say that 1 am prepared to endeavour, so far as 1 can, to allot

somewlint ‘further time so ibat discussions on those proposals or schemes can
be somewhat more leisurely and unhumed than it may have been in the recent
ast. :

o Mr, Govind V. Deshmukh (Nagpur 'Division: Non-Muhammadan) Can we
discuss subjects which are not on the agenda?

The Honourable 8ir Jeremy Raisman: I am prepared to have a meeting of
"-the Committee to discuss the scope of the. functions which it might usefully
carry out, in addition to the functions which have hitherto been allotted to it,—
to discuss with it the scope of the functions which it might usefully carry out
during the war and in relation to the présent situation. I um prepared to discuss
with the members of the Committee what we could endeavour to do. If we
can arrive at a satisfactory conclusion on that matter I woud endcavour to use
the committee in that way.

Sir, 1 am glad that my Honourable friend, Mr. Joshi, defended the noxm-

- nated Members in ®hs connection. What I would like to say is this. During
the tive years in which 1 have presided over this Committee, 1 cannot remember
a single occasion on which nominated Members have obstructed in any way the
desire of the elected Members in relation to proposals placed before thls
Committee. My recollection is that after discussion . . .

Dr. P. N. Banerjea: But they have always voted with you.

The Honourabie Sir Jeremy Raisman: It is not a question of voting. My re-
collection is that there has never been an occasion on which there has been an
actual division. The most that I remember is that there have been occasions
on which certain Members said that in certain matters not directly related to the
functions of the Standing Finance Committee they wished it to bé recarded on
grounds of general policy of the Party or Group to which they belonged that
they could not subscribe to this or that. That is, as far as I remember, the most
that has ever happened. There hus never been a division and. actuallv there
has never been a%kmg of votes as far as I remember.

Dr. P. N. Banerjea: Expression of opinion. .

The Honouygable 8ir Jeremy Raisman: Whenever there has been a difference
of opinion—it is rare, it is very rare, but when a particular member or two or
three members wished to record a difference of opinion, we have said, ‘‘The
Committee by a majority”’, but that is most wnusual.- Generally speaking, the
Committee has functioned in a perfectly harmonious and satisfactory manner.
In short, there has nof, in my recollection, been any question of a difference of
view as between elected and nominated Members.

1 welcome the remarks made by my Honourable friend, Dr. Sir Zia Uddin
Ahmad as regards the functions of t}u Committee in assisting “the Finance De-
partment vis-a-vis the other departments. It is true that in so far as the function
of the Committee is the scrutiny and control of proposals for expenditure, their
. function is the same as that of the Finance Department. If I have at times inter-
vened in order to explain proposals it is because I have previously satisfied myself
on & scrutiny of the proposals that the proposals were such as should be accepted
by the Department. After all, it may be that the Finance Membér may allow
proposals to come before the Commlttee which he himself is not prepared to
accept, and he may seek the assistance of the Committee in negativing proposals
which he does not like. It is possible that that has happened in the past, but I
am not sure whether that procedure is not a trifle disingenuous. I must admit
that if the Finance Department have accepted a proposal my-practice has been,
unless some new consideration has emerged in the course of the discussions, to
support the proposal on the ground that the Finance Deparment has already
indicated its view in the matter, and I know of nothing less admirable than
hunting with the hounds and running with the hare.

That is all 1 have to say. I would repeat that I should like the House to
endeavour to treat this Committee as a very important body for the purposes
which have been discussed here in this House.

Sir Muhammad Yamin Khan: Not for the purposes for which the.cut was
carried here. We do not agree. )
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Mr. President. (The Honourable Sir Abdur Rahim): The question is: =
- “That this Assembly do proceed to the election, for the financial year 1944-45, in such
method as may be approved by the Honourable ihe President, of a Standing Finance Com-
mittes of the Assembly not exceeding fourteen in number to which shall be added &
Member of the Assenibly to be nominated by the Governor Gemeral. The Member so
nominated shall be the Chairman of the Committee ’ '
. The motion was adopted.

ELECTION OF MEMBERS TO THE STANDIN'G- FINANCE COMMITEE
FOR RAILWAYS. .

The Honoursble Sir Edward Benthall (Member for Railways and War

‘I'ransport): Sir, -1 move:
“That this Assembly do proceed to elect, in such manner as may be approved by the
Honourable the President, eleven members to serve on the Standing Finance Committee for

Rgilways for the year commencing lst April, 1844.”

Mr. Presidan{ (The Honourable Sir Abdur Rahim): Motion moved: .

“That this Assembly do proceed to elect, in such manner as @y be approved by the
Honourable the President, eleven members to serve on the Standing Finance Committee for’
Railways for the year commencing 1lst April, 1944."

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): I find

that whenever any question regarding amenities of passengers, particularly third
class and intermediate class, is raised in this House, the official reply ig that the
matter should be referred to the local advisory committee. Now, this committee
is the supreme body. ) .

Mr. Pregident (The Honourable Sir Abdur Rshim): The present motionr
relates to the Standing Finance Committee. . )

Maulvi Muhammad Abdul Ghani: The Finance Committee contpols the
finance. | want to draw fhe attemtion of the Government to the fact that
the various local advisory committees do not meet often or if they do . . .

Mr. President (The Honourable Sir Abdur Rehim): That does not really arise

on this motion. °
Maulvi Muhammall- Abdul Ghani: Very well, 8it. I will speak on the next

- motion. .

Mr. President (The Honourable 8ir Abdur Rahim): The quesigon is: -

- *““That this Assembly do proceed to elect, in such manner as may be approved by the -
Honourable the President, eleven members to serve on the Standing Finapce Committee for-
Railways for the year commencing 1st April, 1844.”

The motion was adopted.

ELECTION OF MEMBERS TO THE CENTRAIL ADVISORY COUNCIL
- FOR RAILWAYS.

The Honourable Sir Edward Benthall (Member for Railways and War
-

‘Traneport): Sir, I move: "
“That this Assembly do proceed td elect, in such manner as may be approved by the
Hopourable the President, six non-official Members to serve on the Central Advisory Council

for Railways for the year commencing 1st April, 1844.”

Mr. President (The Honourable Sir Abdur Rahim): Motion mnoved:

“That this,Assembly do proceed to elect, in such manner as may be approved by the
Honourable the President, six non-official Members to serve on $he Central AdF\)riaory Council
for Railways for the year commencing 1st April, 1844.”

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhainmadan): Honour-
able Members of this Advisory Council are ez-officio members of the various
railway advisory councils. I find that they do not meet as many times as 8.
required in order to discuss the question of amenities to the railway rassengers.
I trust that in future the members of this committee, when attending the
meetings of the local advisory councils, will impress upon the various Railway
administrations the necessity of holding meetings of the local edvisory couneils
very often and to transact business relating to the amenities of passengers.

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): I have very few
words to say on this motion. I feel that the constitution of this advisory
committee and the functions thereof were framed very very long time ago. 1
think the functions ought to be enlarged, so that we may elso consider some
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othet matters. For instance, we are not allowed to speak or make suggestions
with regard to corruption and also with regard to. certain grievances of the -
gtaff and several other questions of that nature.” Therefore it is necessary
that the functions should be reviewed and enlarged.

The Honourable Sir Edward Benthall: In regard to the first speaker, he
said thet members of the Central Advisory Council were ez-officio members of
the local advisory councils. That, of ~course, is not the c¢use. They are
elected by the Central Advisory Council. The second suggestion I understood
to be that the local advisory council should meet as often as possible. The
questxon of how often they- “should meet was discussed at the last meeting of
the Central Advisory Council and it was agreed that we should make recom-
mendations to the {ocal advisory. councils to meet, I think, at least once in
two or thre¢ months . . .

Sir Muhammad Yamin Khan (Agra Division: Muhammadan' Rural): Every
three months.

The Honourable Sir Edward Benthall: At least every three months. As
reg:ucls the second speaker who referred to the functions of the Central
Advisory Council, one Honourable Member of this House guggested last year
that the Central Advisory Council was not performing any useful functions
and’ vhould be abolished. We took that to heart and.looked into the question
and decided to try and place more business before the Committee, who, quite
frankly, seemed at one time to be more interested in election to the local
advisory councils than anything else. Since then we have put more business
- béfore the Central Advisory Council. They have discussed the passenger
questivn and I haye no doubt we shal] discuss it again and I em quite willing
to enlarge the functions . . .

Mr, Lalchand Navalrai: Functions of the Advigory Committee also? The
General Manager disallows many questions.

Tne Honourable Sir Edward Benthall: As I was saying, 1 am quite prepared
to enlarge the functions of the Council and to place before it other matters.
such as anti- corruptxon, on which its views will be valuable.

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
maden KRural): I thank the Honourable Member for his promise to enlarge
the functions of the Advisory Council. 1 request him to consider this question
as well. Whenever he had in contemplation the increase of railway fares . . .

Mr, ~President (The Honourable Sir Abdur Rahimi): You cannot make a
speech on that now.

Dr, Sir Zia.Uddin Ahmad: This thing ought to have been discussed in the
Central Advisory "®buncil.

Sir Muhammad Yamin Khan: It was dlscussed and rejected.

The Honourable Sir Edward Benthall: The Honourable Member cannot
complain that it was not discussed. ]

Dr. 8ir Zia Uddin Ahmad: About the. purchase of railways. This matter
has been placed before the Standing Finance Committee but the question of
the rates at which . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
cannot raise all these questions now.

Nawahzada Muhammad I.laquat Ali Xhan (Rohﬂkund and Kumaon Divi-
. sions: Mubammadan Rural): He is only asking questions.

Mr, President (The Honourable §ir Abdur Rahim): The question is:

“That this Assembly do ‘proceed to elect, in such manner as may be approved by the
Honourable the President, six non- ofﬁcml Members to serve on the Central Advisory Council

for Railways for the year commencing lst April, 1944.”
The motion was adopted.

-ELECTION OF MEMBERS TO THE. STANDING COMMITTEE FOR THE:
-LABOUR DEPARTMENT.
The Honourable Dr. B. R. Ambedkar (Labour Member): Sir, I*move:
“That this Assembly do proceed to elect, in such mapner as the Honourable the Presi-.

dent may direct, five non-official Members to serve on the Standing Committee to advise-
on subjects, with which the Labour Depsrtment is concerned.”
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Mr. Pregident (The Honoursble Bir Abdur Rahim): The question is: ¢

“‘That this Assembly do proceed to elect, in such manner as the Honourable the Presi-
dent may direct, five non-officisd Members to serve on the Standing Committee to advise
on subjects, with which the Labour Department is-concerned." . '

The raotion was adopted. e .

Mr. President (The Honourable Sir "Abdur Rahim): I Lave to inform
Honourable Members that the following dates have been fixed for receiving
nonminations and for holding elections, if necessary, in connection with the
foilowing Committees and the Council namely:— .

Date Date
for for
nominationa. election,
‘1. Standing Finance Committee . . . 20th March, 1944 22nd Marcb, 1944
2. Standing Finance Committee for Railways . Do. . Do.
3.. Standing Committee of the Labour Depart- 21st March, 1044 -28rd March, 1944
ment. . .
4. Central Advisory Council for Reilways . . 23rd March, 1944 28th March, 1944

The nominationg for all the three Comunittees and the Council will be
received in the Notice Office upto 12 Noon on the dates mentioned ubove for
the purpose. The elections which will be conducted in accordance with the
principle of proportional representation by means of the single transferable
vote will be held in the Assistant Secretary’s room in the Council House, New
Delhi, between the hours of 10-30 A.M. and 1 p.M. - .

THE INDIAN FINANCE BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move:

“That the Bill to give effect*to the financial proposals of “the Central Goyernment for
the year beginning on the 1st ‘day of April, 18944, be taken into consideration.”

Mr, Pregident (The' Honourable Sir Abdur Rahim): Motion moved:

“That the Bill to give effect to the financial proposals of the Central @overnment for
the year beginning on the 1lst day of April, 1844, be taken into consideration.”

' ir 8. x am Ohettiar (Sulem and Coimbatore cum Norsh
Arcot: Non-Muhammadan Rural):" Sir, before -I go into. the merits of some
of the proposals in the Finance Bill and Some of the matters raised by the
Finauce Mewber in his Budget speech, I would like to say 3 few words about
my friends, from among whom I have been released just recently. I Pefer to
the lot of tbe detenus.

May 1, Sir, raise a point of order that Members in charge cf all the
Departmenis should be presentqin the House Yo take note of the points raised
by the Honcurable Members. when the Finance Bill*is diseussed?

Mr. President (The Honourable Sir Abdur Rahim): It has never been the
practice and it is not practicable. They have other business to do. But the
Departments concerned are represented, I believe.

- Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Is the
Home Department represented here? .

The Honourable Sir Jeremy Ralsman: The Home Department is not re-
presented here, but we shall endeavour to take note of the points mentioned
by tire Honourable Members and pass them on to the Honourable the Home
Member. - :

Mr. T. S. Avinashilingam OChettiar: Thank you.- I do not like to refer here
to the unfortunate deaths of many of our friends while in detention. I shall
not refer to the death of the late Honourable Mr. Satyamurti, who used to
figure so prominently in this House. If you know the facts about his deten-
tion, you will conclude that the treatment given t{o him was callous. Many
persoins who were hale and hearty and whom we expected to live for vears have
died in detention. Many of those who have died outside have died for the
renson that the Government did not want them to die inside the jails, as they
were released, having made sure that they will die a few days after. That is
a matfer which, T believe,r has been raised once before in this House.

Dr. P. N. Banerjea: It was raised several times hefore.
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Mr. T. 8. Avinashilingam Chettiar: But the matter which I want to raise
today relutes to the effects of the latest Ordinance issued L.y the Government
of Indie. The latest Ordinance says that to every detenu the charge-sheet
aguinst him should be given and he ghould be given an opportunity to reply
to that charge-sheet. This House will be surprised to hear about the flimsinoss
of these chargesheets. May I give you a few samples of the charge-sheet that are
being given to them and of the charges thdt have been levelled against them? Ihe
charge against one of them is that he has been a member of the District Con-
gress Committee and of the Taluk Congress Committee, which to this day
have not been banned as illegal. In the case of another person the charge
has been that he has been a Vice-President of the District Board and that
he asked the schoolmasters and mistresses to sing national songs. Against’
some others, the charge is that they have been members of the All-Indis Con-
gress Committee and no charge has been mentioned that they have done ‘any
overt act of sabotage or any other illegnl act. You will be surprised to hear
that some people who were in jail long before August 1942 and were released
in December 1942 were arrested again and brought to detention camps. We
were surprised and did not know what they could have been detained for. Now,
the charge-sheet against one of them shows that he was conducting classes
within the jail as if that is a charge for which he can be detained. Even
the Decfence of India Act, as far as I know, does not make the conducting
of classes within jails an illegal matter. Another charge was that they made
plans withi:. jails t6 start illegal movements when they went outside the jails. -
8ome of the charges are that they have been responsible for wire-cutting.
Charges have been framed without any trace of evidence that a man has been
responsible for wire-cutting and he is asked to defend himself. What more
defence can'any deterrue put up than to deny it? There is no evidence of any
kind for the allegations and I am yet to see what those gentlemen, who have
been appointed to review these cases, will do. - ‘

_Then, there is another set of cases which have been brought against cer-
tain persons. You know about the famous acid throwing case in Madura.
8ome persons. have been convicted and some persons have heen acquitted. The
dudge hus found that they were not responsible for these occurrences. But
what happens is this. The Judge acquits & person; but as soon as that person
steps out of the ocourt, immediately he is arrested and brought under detention.
Although the Magistrate has acquitted them and the Judge has acquitted them
the charge of the police in these charge-sheets is that they have veen responsi:
ble for those cases, and on that ground they have again been detained in jail.
There is another set of cases. -Some people happened to be rich snd they have
not done any overt act, but the police had u grouse against them and they have
also been detained. The charge-sheet against them is that they have financed
the Congress. You can examine their accounts and you can produce evidence,
i:ézez:ﬁssgx%, b;t no;hing c:if t’l:e éort has been done. Simpli‘ two lines are

¢ lIou have financed the Congress illegal activities.’ ‘
of the samples of these eharge-sheetfr & ) hese are some

' There is a friend of mine, who is the Chairman of the Madura Municipal
Counecil and he caused notices to be printed and distributed that acts of
sabotage and violence are against the principles of ‘Mahatma Gandhi, but he
has alsc been placed in detention. So, the charge-sheets that have been
framed against these detenus show conclusively how flimsy they sre ar.d many
of the reasons for' which they have been detained are not sufficient grounds
for their detention. Not only that, nothing can be proved sagainst them.
They are very hazy and one-sided assertions for which there has Leen no
proof whatsoever and no proofs have been adduced. It is rather strange that
in Madras alone there are still about 400 such people who are now under
detention. And this detention is for an indefinite time. You may say that
detention today is only for six months. But nothing prevents the executive
from renewing the order after six months. So, this legal quibble that it is
only for six months does not change really the status of detenus within the
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joll. Whatever the circumstances may have been in August 1842, the people
were panicky,” the Government were more panicky, there was great commotion,
the people were put in prison on mere suspicion. Whatever may bé the merits
of the grounds then, those circumstances have entirely disappeared now. The
circumstances have changed, the atmosphere has changed. There is no longor
any ground to keep these people in detention continually for much longer
period thun they have been kept already. I do not like to say anything :uore
about the case of detenus except to state that the Defence of India Act and
Rules have worked havoc not only on detenus but on people ouiside. In fact
it has made the whole of India a close prison and in no town or village can
any public meeting be held without the permission of the District Magistrate.
My Honourable friend, Mr. Joshi, for whom I have great regard, told the House
the other day that even a Committee of sixteen of the Civil Liberties Union
could not meet in Bombay without the permission of the Commissioner of
Police. Are we in martial law days? I have not had any experience of martial
law regime. My Honourable friend, Sardar Mangal Singh, may have some
experience. But this much I know that public life at the present day is
irnpossible, and civil life is made intolerable. Todsy under the present Defence
of India Act India has become a veritable prison.

Now, Sir, I wish to ask the Government one question, The A.I.C.C. ~as
declared an illegal body. The working Committee .of the lamil Nad Congress
Committee was declared an illegal body. Are they illegal for a time or are
they declared illegal for all times. No time limit has been placed upon this
illegality.” Now that the circurmnstances have changed, is there any harm in
Government lifting the ban an these bodies so that they can meet and consider
the present political situation.

1 now come to the most important problem of the day, namely, food. I
was surprised and I was also sorry at the question which my Honourable
friend Sir Frederick James put to the Government the other day which was
.answered as a short notice question. The Government usually do not care to
accept short notice questions from this side of the House even on very import-
ant matters. But between cousins, it is emsier. It was a short notice
question which Mr. Tyson answered and the question was about the number
of deaths that happened in Bengal. If 10 days netice had been given for the
question, it is not going to create. one more death. That does nct matter and
I welcome the opportunity of getting information earlier. - But, Sir we believe
it was a collusive act between the Government and the European group. It is
in the air that a large number of deaths took place, i.e., nearly five millions, due
to this famine. The Government want to counteract the propaganda which
these figures do and to whom -should they look for help except to the Members
of the European Group and the short notice question is the outcome. I would
like to quote an ez-Member of the Government of Indisa who had defended the
.Government so well in his days. I refer to Sir Nripendra Sircar. I believe
the Government will give due weight to what he says? This is what be says:

“Mr. Amery told the House of Commons that his estimate of death from starvation for
the Province was a thousand per week or more. Within a week he changed his statement
to about the same figure for Calcutta alone. In the meantime the censor, not unduly lenient
to the Press allowed the statement to be published from responsible persons putting the
estimate at even 50,000 per week.” .

He does not suggest categorically that it is 50,000 per week. He is too
careful for that, but he does suggest that the death is somewhere about that
figure. Unofficial opinion thinks that the total death is about five millions, or
50 lakhs. The population of Bengal is about seven crores and sabout one-
‘fourteenth of the population of Bengal died of starvation. I ask you, Sir,
‘whether the Government could not have foreseen this food shortage. -Here
‘again he writes:

“The radio at one time tried to impress on the public that s very small fraction of
the total consumption of rice used to come from Burma.”
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People warned the Government of India that if Burma was lost, there is..

going to be a shortage of rice. They pooh-poohed it: ' .
“" «But later on the same machinery proclaimed that one of the main causes of the present
distress was the loss of Burma rice through Japanese occupation.” The shortage which
wae originally denied, by a process of evolution developed into ‘somewhat considerable’ and

dastly ‘acute’.

May I know whether the Government of India could not have foreseen that
after the loss of Burma, we are bound to find food shortage and could not the
‘Government have arranged for ‘the shortage? The better class rice was being
exported from Bengal, when we were being told that no more rice would be
exported. The .death of these five million people must be put down to the
«carelessness and recklessness of the Government of India. Now, Sir, I do not
want to stop with my reference to Bengal alone. I _know Malabar is in the
grip of an acute famine. The people are living on such poor diet in Mulabar
that any day an epidemic will find a welcome refuge there and thousands will
die on the first outbreak of an epidemic. I was told by the workers who went
there for cholera relief who visited Calicut and other places that though it was
given out that people died of cholera, yet it was not actually so, but that people
died of starvation. Neatly 50 thousand people died in one district alone.

Now coming to one of the districts of Tamil Nad where there is not supposed
%o be actue shortage, I found that the poorer classes and the working classes
were very badly off. They are living on less than half their usual diet. If this
state of affairs were to continue, I am afraid influenza epidemic might break out
andjust as in the last war, it may take a heavy toll of life. The Government
-of Tndia should take adequate steps to provide food for the civil population also.
Tt is not merely the military that has to be fed. I was told sometime ago that
when the military released some foodstuffs for civilian consumption, a frfend of
ine from Bombay told me that the wheat was unfit for human consumption.
‘We do not want that the military should release wheat at this stage of decay of"
the product. If we want that these people should eontinue to live, we wust
take adequate steps soon. To my Honourable friend, the Honourable Dr.
Ambedkar, who is a champion of the cause of the working classes, let me point
this out. - The people who suffer today are not the richer classes but it is the
poorer classes. It is up to us to see that the poor do not suffer.
And now, 8ir, 1 come to the next thing: Meat and milk. I have read from
e the report of a speech of the Commander-in-Chief in the other House
¢ that there are lots of cattle available in this country, that meat which
is supplied to the army is only from cattle which are not useful as ruilch cows
and those which are old. This is all talking in the ajr, if I may use that word.
Those people who know how cattle are being slaughtered today-for the military,
know that it\is not only the unfit cattle that are being killed, it is_not only the
un-yielding cows that are being killed, but the most productive ones. I want
to tell you just something which has recently happened near my districs.
There was a big shandy and.two bulls, like elephants, were brought there for
sale. The owners, asked for two thousand upees, but the bid was not exceeding
one thousand five hundred. A military lofry came along and there were some
soldiers in it. One of them gave twenty notes and purchased them. He tried
t3 make the bulls get into the lorry but as bulls are not used to this sort of
transport they would not easily go into the lorry. Do you know, Sir, what
he did? He took his revolver, shot the two bulls and took them away. Is it
what you call preserving good bulls for the. country; is that the way in which
bulls which are unfit for use are being slaughtered? Certainly nat. It is
unfortunate that in this country that the interests of army which is supposed
to look after the interests and safety of the country and the interests of the
people are considered separate. In trying to feed the military they do not care
@ hang for the good and welfare of the civilian population. This is what people
have seen and reported. If this is the condition, Sir, I request this House not
to believe in the verbose statements which they make here that meat is being
prepared only of animals which are not fit for work and meat is being prepared
out of cows which do not yield. It is all wrong; to say so is uttering a lie, if
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I may use that word. If they are interested in the agricultural population, if
they are interested in the weslth of this country let them see that India is not:
denuded of its cattle for a purely temporary purpose. .

I do not like to deal exhaustively with the price controls adopted by the-
Government. I have spoken about it on amother occasion and others may speak
about it in greater detail, but I would like to make one observation. The.
Honourable the Commerce Member defended his price control nmchirery very
vehemently, but he did not deny the one statement that I made, and many
others also made, that price control has driven the things into black market.
He did not deny it and did not offer any solution for it. But there it is. By
price control things have been driven into the black market and the effect of
price control has been that it has helped the richer and the more iifluential
prople and the poor man has gone to the wall. I want him io eonsider these-
matters and to evolve a plan by which he can get the eo-operation of the public.
of this country and see that the price controls really do help the poor, the
purpose for which it is intended. Even things like fire-wood in places like
Madras, Coimbatore and many others, have, shall I say, disappeared. People
do not get even firewood. Rich people, of course, get it, but I know many
families who have not been able to cook their meals in their own houses for
weeks together and they have to get tomething from hotels. This is a point
which the Honourable the Commerce Member should take into consideratiom
and he should evolve & plan so that price eontrol may become effective.

Now, 8ir, I come to inflation. The Finance Member in his spsech has dealt:
with inflation.

An_Honourabie Member: He is not here.

. Mr.T. S. Avinashilingam Ohettiar: But it is the ruling of the Chair thal he
need not be here.

Now, Sir, I do not refer to the big borrowing programme which he has
referred to on page 17. I would like to refer only to something which is said on
page 16. The Government has now come {o the conclusion that small borrowing
programmes could be run through commission agencies. I have heard of
merchants pushing their sales through commission agents; I have heard news-
papers and magazines asking for agents who would sell their papers on commis-
gion, but I have never heard of a Gorernment trying to colleet money through
commission agents. Sir, on page 16, it is stated:

“A scheme has been evolyed which provides for the employment of authorised agents ox
s commission basis whose function will be to collect money for investment from villages,
purchase certificates on their behalf and deliver them in the villages.”

8ir, the Honourable the Finance Member has come and so I would like.to
repeat s few words. The Government in trying to attract investors have, like
ordinary businessmen, tried to appoint commission agents, end here is what he
has said on page 18: . .

‘“ ich provides for the employment of suthorised agents on
. em‘:mﬁ]:f;eb:‘:i.s l::l::n: ;:ll;:go: l:;ll l;?e to collect money E):yi‘:veltment fromdvmaiu. “o

is i at is called entrusting the lambs with the wolves. Today they are
co]lg?:n:;s szgscriptions. Sir, I kngow that at l.east there are three cases aghamst
Tehsildars and Sub-divisional Officers pending in my district alone on thei charge.
of corruption. And what is the corruption? Receiving the money for wa;
funds und not crediting it to the Government; they retain the money by way o
commission, I suppose. This commission scheme h?s 'lega.hzed the cormpi:non.
What I am trying to point out is that in our country it is a tyranny of the worst
type—I know it; I bave experienced it. People have been whipped. These
Tehsildars and Deputy Sub-divisional Officers g to the villages and insult men
and women, they threaten them in all sorts o. ways, they take money from
them and do not give any receipts. Half the money goes to them and many of
them have become masters of lakhs in this- way. If we-know only a few cases
that come up the surface it does not mean that these are the only people who
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:are corrupt; it only shows that there are many more who are doing the same
‘thing. Through this agency of rapacious collectors—equal only to those of the
East India Company—you have added another set of officers who have got the
-sanction of the Government behind them and who go and ask people to give ten,
‘twenty or fifty rupees—as they please. You know the state of the poor
villagers. Those on (overnment Benches have often said that these poor
-villagers do not understand their own affairs. - And the Finance Member says
‘that authorised agents of Government will purchase certificates on their behalf
-and deliver them in the villages. What onerous work! I tell you that nothing
-of the sort will happen. Ten per cent. will go to the villagers in certificates and
ninety per cent. will be swallowed up by these agents. I am not saying this
in any sense of hubble-bubble. I talk from experience. I talk from facts in
my personal knowledge. This will be the greatest tyranny that you could
‘impose on the people of this country to-day. : .

I am very sorry, Sir, that the Government should resort to thig very unhappy

-and low method, low because it will lead to the most unfortunate consequencea?

. Now, Sir, T come t3 the next item which the Finance Member has men-
‘tioned in his speech to avoid inflation, and that is the sale of gold. We
~do recognise and we approve that gold can be sold as an.anti-inflation measure,
that the Indian villager has an attraction for gold and silver which will make
him invest his money thereon. 1f the-Government of India had taken measures
‘to purchase gold from the United States of America or the United Kingdom and
‘gold it in India at the proper price, we would have no grievances. We wouid
-support it. DBut what have they done? They have done a most wondcrful
thing which no decent Government can do. They have invited the United
‘States of America and the British Government to bring their gold here and sell
it in India. Through whom? Through the instrumentality of our Reserve
Bank of India. And at what price have they bought it and at what price are
they selling it? I am subject to corrgction. I will be glad if T am corrected.
They have bought it at Rs. 45 an ounce—the price level in England and America
was Rs. 45 an ounce—and that gold they have imported into India and with the
-connivance of the Government of India and through the help of the Reserve
Bank of India they have sold it in India at Rs. 85 an ounce. Am I correct?

The Honourable Sir Jeremy Raisman: No. The gold is being sold at Rs. 71.
‘That has been so for some time.

Mr. T. 8. Avinashilingam Ohettiar: Thanks for the correction. -

Now, will any Government allow any article bought at such a low price
.88 Rs. 45 in England and America to be brought here and after giving their own
machinery, i.e., the machinary of the Reserve Bank of India, all'ow them to
reap a profit of Rs. 80 on an ounce? It is rank robbery sanctified by the
-Government. Even if it were a private agency, the Government that has con-
‘trolled the sale of other things could also control the sale of gold in the interests
of India. 1 do not know, I 8hall be gratified if the Finance Member will tell me
thow many million ounces of gold have been sold in India in this way.

The Honourable Sir Jeremy Raisman: I shall not.

Mr. T. 8. Avinashilingam Ohettiar: He dare not tell me. He will be
-ashamed to tell me because it is a matter for shame that he has allowed this
40 be done and he shall not allow himself to be exposed.

‘The Honourable Sir Jeremy Raisman: No question of shame. It is a ques-
‘tion of not playing into the hands of various operators.

Mr. T. 8. Avinashilingam Chettiar: If you had been honest you would be
‘prepared to say it. When you accept that the price of gold in England is Rs. 45
-an ounce and sgell it here at Rs. 71, there is nothing wrong in telling us how
‘many millions of ounces of gold have been sold to the Indian people up to date.
I beliéve that many crores of Indian money have gone in that way. But the
‘Finance Member came forward with a wonderful argument for it. He told us
‘how to avoid inflation. Inflation means a greater smount of money in circula,
‘tion than is needed and the greater the amount that is withdrawn by the sale
-of gold the better it is for the country. I think he is sorry that it sold at Rs. 71.
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Perhaps he would like it better if it had been sold at Rs. 91. By that way a
greater amount of money would have gone out of the country. .

Now, Sir, I come to the next question with which this is immediately con-
‘nected, and thut is the sterling resources. Before coming to that I would like
‘to meet an argument which the Honourable Sir Jeremy Raisman raised while
replying to the question on the sale of gold. He said that the United States of’
America and the Government of the United Kingdom were purchasing things-
at a very high price in Indi@ and that when they sre buying at a very high
price why should you'not pay them at a high price. 1 think that is not true.
Every article bought for the Government of the United Kingdom and the United
States is bought at » controlled rate. May I say that every article supplied to
the British Government has been at controlled prices, controlled by the Govern-
ment of India? The maximum price of jute goods has been controlled. Steel is
sold to His Majesty’s Government and pig-iron also at pre-war prices with an
‘allowance for increased cost of productiori. Shellac is sold to America at con-
trolled prices.. The whole story can be repeated for miea, manganese, skins and.
. hides, boots, shoes and clothing. It is well known that from the start of the-
war the ‘Supply Department through its contacts and otherwise has controlled
these prices for the benefit of every nation except our own.

Mr. N. M. Joshi (Nominated Non-Official): What is that book from which:
you ure reading? .

Mr. T. S. Avinashilingam Ohettiar: It is the presidential address of 8ir
Muthia Chettiar and T quote it for the facts stated there:

“The attitude of the Government is that it does not matter.. ... so long as they get
these articles at a very much lower price for the Government of India’'s own requirements-
and for the requirements of the United Kingdom and every other allied country.”

When you have controlled the price of the articles which have been purchased
for the United Kingdom and the United States of Ameriea what right have you,
-8ir, to allow them to sell gold at & price like this and to come to this House-
with the argument that because they bave paid a high price for thern you should’
pay more? 1 am sorry that an argument like this has been adduced and could
have been adduced before this House. ’

Now, Sir, I come to the problem -of the utilisation of the sterling resources.
This has again begn dealt with by my Honourable friend the Finance Member on-
pages 17 and 18. By the end of March 81 this year, he expects it to he 950
crores. - '

I will deal with the liquidation of sterling debts in England, and also with
the sterling resources. These sterling resources are growing. Now, Sir, this is
a very imporfant matter which is engaging the attention of the Government of
India and the people of India and all those who are interested in the welfare of
the people of this country. I would like to know from the Government of Indiar
in this connection as to how they are going to use these sterling resources.
There are international payments. 1 think, five things are likely to happen to:
these sterling resources. Attempts may be made, if I may say so, to write off
these sterling resources. Last time after the war it happened like that and two--
hundred crores of Indian money was written off as donation Secondly, it is
likely to hnpper} just ‘as it happened affer the last war that certain obligations:
may be repudiated. In many of the British newspapers, particularly the
thches.ter' Guardian and the Econmomist some articles have appeared from-
private individuale saying that these amounts are really to be considered as
coptnbutlon from [x_ldm for the war. Unfortunately, for India, it is & matter-
between Jol_m Bull in England and John Bull in India, and they may come to
any conc_lusmns, not necessarily in the interest of India. TEen‘, Sir,' the third’
.thhng which may happen to these sterling resources is depreciation of the sterling
itself and thereby a lot of money of this country will disappear. Last time it
happened with regard to the German Mark. People used to pt;rchase a cigar:
with thousand marks, or one million marks. Fourthly, Sir, it 'may be paidgaS'
eonsumers goods and fifthly as capital assets. I want you, Sir, to remembber-
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that after the war is over it is liable to be forgotten as to what amount of sacri-
fice India and Indian people heve made for accumulating these sterling
resources. About fifty thousand people have died in Bengal and-there are lakhs
of people who are suffering today for one meal. It is owing to the sweat and toils
of millions of peoples of this country that you have been able to accumnulate
these sterling balances in England. After some time people are liable to forget,
as to with  what sacrifice these sterling resources have been accumulated. Here
1 would like to offer a suggestion to the Honourable the Finance Member. I am
not one of these people who want these amounts to be accumulated indefinitely
because, I think, accumulation of debt - when it goes on into large amounts
always produces wrong effects: It leads to the thought that since you cannot pay,
it is better that it should be written off. 8o, I think it is always better to utilise
some money out of these sterling resources even now and even today in the bes$
interest of the country, consistent with the shipping position and consistent with
the exigencies of the war. But I evant you to remember there age many methods
and ways in which they can be put and used for better purposes. I will present-
ly give you my suggestions. You have appointed Re-construction General Policy
Committee and other Reconstruction €Committee, you have asked them to sub-
mit their reports. All these reports will be of no use unless, you have trained
men who can work them out. You must train personnel as the Honourable the
Finance Member put it. You must have men with metallurgical knowledge,
scientific knowledge and any other technical knowledge required for the manuiac-.
ture of medicines, etc. We want such men and at the end of the war I am sure
these persons will be of great use to the country as a whole. Unfortunately trained
personnel is not now available. I warn you, Sir, at the end of the war there is
going to be a lot of unemployment and there will be & great demand of technical
men. I assure you, Sir, there is no lack of Indian young men, who can learn.
8ir, our universities consist of some very ‘intelligent men, and if-I may say so,
of all classes, who are quite competent to train themselves in each and every

line. I, therefore, suggest that some money out of these sterling resources be
invested for this purpose. '

Then, Sir, I think it is dangerous to keep the sterling resources in England
alone. It is better to keep these resources in England and America. I want
the Government to develop dollar resources independently so that we may,

if necessary, utilise these balances for the manufacture of locomotives and
motor cars. ' :

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
can continue his speech after lunch. - :
The Assembly then adjourned for Lunch till Three of the Clock.

The Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy
" Presidant (Mr. Akhil Chandra Datta) in the Chair.

Mr. T. 8. Avinaghilingam Ohettiar: Sir, when the House rose for lunch I was
dealing with the desirability of having our sterling resources well divided into
dollar and sterling resources and kept separately, and for a good reason. _The
reason is that we will secure a better purchasing power if we have a hold on two
markets instead of having all our resources in one market alone. I have another
good. reason”to say why our sesources should be divided and kept separately in
dollar as well as in sterling. It has been our experience in the past that the
British industries have rarely given us ' opportunitjes for training. FEven the
Tatas I am told found difficulty in getting an opportunity to know the inside
working of factories in the U. K. and to get knowledge enough to set up work in
India. I am also told, that it is largely American skill and labour which enabled
many of our industries to be started and conducted in this country. I have been
told that the British industries are not prepared and are not willing to train our
men, and for s good reason from their own point of view, because they do not
want us to become industrialised. They want us to be a market for their own
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goods, and if industry is started in India, then it will become & competitor to
their own. . But America, I think, is still open. I think we may find industrial-
ists there who will take up our men and train them if we promise to purchase
things from them® A friend of mine had been recently to America, and he came
with an offer. He said: ‘‘Given the money and Government help, I have got
promises from American industrialists who will send me plants to establish an
automobile industry in India’”. 8o, I feel that it is in the interests of this
country to have our foreign balances not merely in sterling, but preferably in
dollar and in sterling, so that we can use both the markets to our best advantage.
. Now, coming to the ways in which these sterling and dollar resources can be
utilised, I may suggest three methods by which they can be used. No. 1 is over
which T talked a little while ago—the training of skilled personnel oven in these
times of war, even to-day so that they may be useful when the peace comes as it
must. That is No. 1. When these people ame sent there, to that exient our
sterling resources can e utilised, and I think money spent on training personnel
is very well used.

The Honourable Sir Jeremy Raisman: Does the Honourable Member mean
training in England?

Mr. T. S. Avinashilingam Ohettiar: England.and America. That is what I
mearr. That is how the sterling can be used. No. 2 is importation of consumer
goods. Certainly one type of consumer goods may be imported, a type which is
not produced in India. Watches for example. You do not producg in Indis
watches and there is no chance of our producing the rame in the near future. 1
think that consumer goods of the type which is not competitive with Indian
goods may be imported. In this we were rather chary of supporting the cut
motion of yesterday. The cut motion of yesterday ran like this, “‘incrense of
consumption goods as & method of avoiding inflation"’, if I remember correctly—
as an anti-inflationary measure. We do agree that the manufacture and produe-
tion of consumer goods is an anti-inflationary measure. But we were afraid of
giving a handle t¢ the Government in this matter in this way. If you can avoid
inflation by imEorts, it was not explicity written there, ‘‘manufactured in India®’.

Mr. A, C. P (United Provinces: European): Yes, it was.

Mr, TS, Avinashilingam Chettiar: It was not in the cut motion. You said
that in your speech. .

Mr. A. O, Ingkip: I said that in my speech. _

Mr. T. S. Avinashilingam Ohettiar: It was said in the speech but it was not
in the cut motion, and many times we have had the very unfortunate experience
with the Government of India when our speeches are forgotten and the words
of the cut motion are emphasised to their own advantage, and that is what my
Honourable friend, Mr. S8ami Vencatachelam Chetty, said- He requested that it
might be amended to be consistent and to be more explicit, in view of the speech
of the Honourable the Mover of the cut motion, and if that had been. done, we
said and we thought we would support it. The idea is that the manufacture of
consumer goods in India must be encouraged. If the sterling resources are to be
used, imports of such goods as are not competitive with our goods manufactured
in this country may be done. But if other goods were imported, then our ster-
ling resources would not be utilised to our best advantage and our industries
which are now struggling to-day will suffer and go down. It is for, this reason
that we wanted to make it clear that consumer goods should be manufactured
in this country, when the discussion came up yesterday. Importation of neces-
sary consumer goods not produced in this country will be a good way of utilising
sterling resources. -

I.come to the third and the best method by which sterling resources can be
utilised, and that is, getting of the capital goods into this country. For the last
9 or 10 years that I have been in this Hobse, we have been pressing at question
time and on other occasions. we have moved resolutions-and’ cut motions asking
the Government to manufacture locomotives. At one time they said that there

_ was no demand for a sufficient number of locomotives in order to establish &
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separate factory in India. Now they say, you cannot start manufacture at the
tirrr):e of war and we have to import them. At one time they say, we cannot get

@®plants enough to produce autocombustible engines. And agein that we have

N

a

ot got requisite material to produce aeroplanes; .and all sorts of objections
were raised. In the meantime, we find even to-day huge orders being placed.
Not only that. An Indian gentleman started the Hindustan Aircraft Factory
in Bangalore, but what happened to it is that it has been taken away from him
and handed over to American management. - We want this country to develop
industrially. We are told, how can you get these huge plants from Engln'nd?
There is no shipping space available; you cannot do it in war time, skll!ed
personnel is not available; all that is said. But what happened in Australia?
1 think they are farther away from Fngland than we are. I shall read a few
sentences from a book hy Mr. K. T. Shah: ,

“War-time difficulties to transporting machinery, importing technicians, or financing
such enterprise, have been mentioned as explanation .of the relative neglect of India’s
industrial possibilities. But such obstacles also operate elsewhere; and yet they have mnot
been suffered to stand in the way of Australia developing her automobile industry. It is a
wa1 baby, pure and simple. An expert committee had pronounced against such enterprise
‘being started in that country. And ‘yet, its Government, national in composition as well
ar sympathies disregarded such experts and went ahead with the plans to build up this
irdustry.” . : :

That is what we waut. We want bold action. We want action with vision,
with patriotism, with the interest of India at heart. We do not care what the
temporary expenses may be. We want India to be developed industrially and
these sterling balances, we submit, must be utilised to that end. We are told
‘that there is no shipping space available. The Commerce Member was telling
us the other.day about Johnnie Walker, about blades and. many other things
and even. textiles which are bulky things. Shipping space is available for con-
sumer goods; wagons, engines and so on are coming. Cannot plants come?
Where there is a will, there is 2 way. I want the Government to think it over
and to give an assurance today that they will be up and doing and take up this
matter early.

Now, Sir, this subject leads me to the subject of post-war reconstruction. = I
entircly approve of all that His Excellettey the Viceroy has said in his speech
He has said,it very nicely. This §s what he said:

“Our great aim must be to plan for economic and social development so as to raise our
slandards of living and general welfare. We must lift the poor man of India from poverty

to security; from ill-health to vigour; from ignorance to understanding; and our rate of

progress must no longer be -at bullock-cart standard but at least at the pace of the handy
aRd serviceable jeep.” '

1 do not know what ‘jeep’ means.

The Honourable Sir Jeremy Raisman: If my Honourable friend looks about
as he moves round Delhi and he will see plenty of jeeps.

Mr. T. S. Avinashilingam Ohettiar: Those little things? Well, Sir, if the
Government of India approve of what Lord Wavell has said, I would ‘like to
know at what speed they are going.

The Honourable Sir Jeremy Raisman: Your friends have- objected to fhe
start we have already made. _

Mr. T. 8. Avinashilingam Ohettiar: Hear me fully and you will then agree
with what I am going to say. We want the standard of the people of this
country to be raised. We want education to be given. We agree with every
word of what Lord Wavell has said. But the Government of India is falsifying
the Viceroy's statement. They have not started at all. It is not a matter of the
bullock cart rate or that of the jeep. It is a matter of standing still. (4n
Honourable Member: ‘‘going backward’’.) -We are in the stage of appointing
committees. His Excellency goes on further and says this:

“Over the greater part of the field, our actual conduct after the war will depend to
some extent—often to a great extent—on international factors—such as tariff policy and
international currency—of which we can at present knowlittle.” '

Quite true. Then His Excellency goes on: :

“But we need not wait on these; on the big questions of policy we have to make certain
broad assumptions, and we are now deciding what our assumptions should be. ~Concurrently
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we are appointing individual development officers—not Committeas—fo draw up outline
p::m for. subjects such as electrification, industries, road development, irrigation and_ agri-g
cultare.

Very truly has His Excellency Lord Wavell said that certain broad assump-
tions can always be presumed and I presume, Sir, that the automobile industry
is absolutely essentinl for this country and that can be presumed. An acroplane
factory, ship-building yards which can produce the navy to defend our coasts.
and ships for our coastal trade, chemical factories, factories to manufucture:
machine tools—all these are absolutely essential for any country. It is not.
a matter of your standing still. 1f you don’t move forward, you perish and live
for ever as slaves. If any assumptions can be made, these are the basic:
assumptions that muost be acted upon by the Government of Indis but unfortu-
nately, I was disillusioned even this morning. I had expected ' that the:
Executive Council, composed of patriotic gentlemen, would have accepted the
necessity for these basic assumptions. But what did T hear.. There was a
question about shipping and the Honourable Member on behalf of Government
replied that it is & post-war matter, that it has been referred to the reconstruction:
committee and that thut committee will report and then they will decide-
whether they will have shipping or not. Such an answer is puerile. Did the-
Government imagine that such a reply would satisfy the members .of this
House or 8atisfy the people? I am very sorry that the Government have

. falsified what was written in His Excellency’s speech. _

The Honourable Sir Jerenty Raisman: No.

Mr. T. 8. Avinakhilingam Ohettiar: The basic assumptions must be taken for-
granted and the work must be done here and now. ’ .

" The Honourable Sir Jeremy Raisman: It is being done.

Mr. T. 8. Avinashilingam Ohettiar: I hope so. But we do not see any proofs-
of it. .

“The Honourable Sir Jeremy Raisman: There are none so blind as those who
will not see. .

©  Mr. T. 8. Avinashilingam Chsttiar: There are some so blind that they cannok
hear.

The Honourable Sir Jeremy Raisman: I don’t hear with my eyes!

An Honourable Member: They have brains but they don’t function.

Mr. T. 8. Avinashilingam Ohettiar: But they are very active in certaio
directions. ] .

Now, Sir, I am sorry that I miss my Honourable friend, Mr. Siva Raj,
Mr. Kureel and even Dr. Ambedkar. Let me assure them that in post-war
reconstruction—why post-war reconstruction, even now, if there is anybody who
wants the uplift of the depressed classes, we are whole heartedly with them.
We shall share their burden and work for them. We shall suffer for them.
We shall make amends for all that has been done in the past. All honour o
them for having voiced the position of these unhappy millions. TLet me tell
them that there are thousands of men of the higher castes who do feel for them,
who work for them and who will die for them. For them I want to suggest a
programme. Personally, I think their uplift is a matter of economic develop-
ment. If they get enough money, thev will get education. Thev will progress
and they will be more enlightened. I have in mv mind a scheme and let
anybody who can make it possible do it. T want everv province to raise a loan
of 5 or 10 crores of rupees in times like these when monev is cheap and with
that money land should be acquired and distributed to these Harijans on the
basis of the land-mortgaged hanks. T.ot them pav it back as land revenue in,
say, in 40 years. Give them this land so that thev may have an opportunity to
live better. That is the best way of making progress. I wish and pray that a
time will come when we will be able to do it. But that is the real reconstruc-

- tion. :
The Honourable Sir Jeremy Raisman: Ts the Honourable Member interested
in putting up the price .of land still further?

Mr. T. S. Avinashilingam Ohettiar: That is how the svmpathy of the Gov-
emment works for the progress of the scheduled classes. There is always some
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point against anything that we suggest. However, that is our proposal and if.
" ever we have an opportunity.to do it, we will do it.

Now, Sir, I come to the next point. Our Government always says and.
yesterday Sir Reginald Maxwell waxed eloquent and he said that both the-
European and the Indian Executive Councellors worked with one view, and.
that is to the good of India. I daresny many of you have read the book.
Bernard Shaw’s ‘Man of destiny’. In that book Napoleon says at one place.
““The Englishman always fights with vigour and when he kills you, he kills you.
for your own good. When he plunders you, he plunders you for your own good.
When he breaks your head, he does so for your own good”’. And that is the:

" way these Englishmen come here and stand up and have the temerity to say:
Every thought, every word, every act, is in your interest. We are being shot.
in thousands; that.is ‘in vour own interest’. In Bengal people are dying in-
millions; ‘in your own interest’. They are spending 800 -crores .of rupees; ‘in-
.your own interest.” You are pppointing rapacious money collectors in every
town; ‘in your own interest’. You are sending Englishmen to fill key posts and’
giving them concessions beyond. Lee concessions and you do not choose Indians-
for those posts; the reply is: ‘in vour own interest’. You are selling gold in:
this country at such an unconscionable profit; ‘in your own interest’. You are-
having the U. K. C. C. which has put out the whole“of the Indian trade. Why?"
‘in your own interest’. You have given to the Imperial Chemical industry 90
per cent. of the dyes trade in this country and then you have the temerity to say-
that it is a question of policy and principle. T have had a talk with one of the-
Members of the Executive Council here. T asked him: '‘What is this? Here-
is a corporation which is purely European and you have given it' ageney for-
about 90 per cent. of the dye”’. And he said it is a question of policv. We:
are doing it on principle. Don’t you know everything is done on principle.” I”
asked him what is the principle involved in this policy? Even today at the-«
question time there was a mention of old policy and new policv. The poliey-
is that the Imperial Chemical industry was given 90 per cent. of the distribu-
-tion before the war—minus the portion of the German agencies—and that should”
be ..ctontinued till eternity. That is the principle. T do not see any principle-
1n 1t. S
b sftirt ;Jowujeo Jehangir (Bombay City : Non-Muhammadan Urban): For whose:

ene o

Mr. T. S. Avinashilingam Chettiar: ‘In your interest.” I told him that if
you continue to give them 90 per cent., it will become & sort of worse form of
vestéd interest. I say there must be an end to this sham of working in India's.
interescs. There must be some limit. My friend, Mrs. Subbarayan, reminds:
me that you are sending women into coal mines; ‘in your interest’.

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): On a point of order, Sir. ‘‘Your’’ means Deputy President.

. Mr. T. S. Avinashilingam Ohettiar: T am clad that our Deputy President-
is not rulfled by. any of these points of order. Tf there was President, he would:
have been verv much disturbed.

The Honourable Sir Jeremy Raisman: Order, Order.

Mr. T. §. Avinashilingam Chettiar: I now come to the matter of licences . . .

The Honourable 8ir Jeremy Raisman: I think the Honourable Member made -
& remark just now which he should be asked to withdraw. He reflected on tho-
Honourable the President. .

o Mil'. De_ﬁuty' Preslgent (Mr. Akhil Chandra Datta): If the Honourable
ember will repeat, then I shall be in a positi ;W it was impr .
What did he s}:\ . b a position to say whether it was improper

The -Honourable Sir Jeremy Raisman: He made the suggestion that if the-
Honourable the President were in the Chair, he would-have acted in a different.
manner. _

Mr. Deputy President (Mr. Akhil Chandra Datta): That was certainly not:
proper.

.
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Mx. T. 8. Avinashilingam Ohettiar: I am sorry, Bir; but I did not mean it.

Now, 8ir, I come to the quesfion of licences. Licences are necessary and .
‘they are issued by the Government of India for exports or imports for many of
-¢he artioles and I have been told that mostly they operate in favour of the
-European concerns.

An Honourable Member: 00 per cent.

Mr. T. S. Avinashilingam Ohetliar: I am told they operate to the extent of

"80 per cent. in favour of European concerns. I shall be satisfied if the
Honourable Member for Government corrects me and says up to what percent-
-age they operate. 8ir, it is somewhat of an open scandal which I hear from
merchants. I will be glad if their statements are false. But unfortunately I
-can say from my own experience that every restriction that is placed upon
the trade is being evolved later on to the advantage of the Britisher. Hundreds
-of people apply but it is the Britisher who is preferred and for an ostensible
reason, namely, that he has been dealifg with the trade for a Tong time. But
“that cannot be the proper reason. There are reasons which need not weigh to
the disadvantage of the Indian. I find that in war time todav such things are
Jhappening and surely they are not expected to inspire confidence in the Gov-
-ernment of the country. _

My next point is about the terrible corruption that is rampgnt in the country.
I do not want te linger long on this subject. What with Controls and other
machineries of control which the Government have introduced, corruption has
become the order of the day in many Government departments. 1 wish Gov-
-ernment takes it seriously. I am glad that today the Honourable the Finance
Member sajd some things in replying to the motion for the setting up of a
'Standing Finance Committee. I am surprised that without amending the
‘memorandum, he wants to bring these things before that Committee, which I
~think he cannot do. I-expected that he will withdraw the present motion for
the setting up of the Standing Finance Committee, present another memo-
-randum and form a new Standing Finance Committee which will have the power
to go into questions of corruption. If necessary he may change the name of
the Committee itself. There is nothing sacrosanct in a name. What is there in
a name? .

The Honourable Sir Jeremy Raisman: The memorandum is merely a docu-
ment adopted by the Standing Finance Committee. It is a sort of legislation
by the Committee for ifs own guidance. '

Mr. T. S. Avinashilingam Ohettiar: Then vou are agreeable to amend the
-eonstitution suitably so that these things-will be brought before the House.

The Honourable Sir Jeremy Raisman: I was prepared to discuss with the
-Committee the scope of its functions. A ' )

Mr. T. S. Avinashilingam Ohettiar: It is very good. I congratulate the
_Honourable Member for at least this propossl. I warn the Government not to
‘be slack in this matter of putting down corruption. If necessary, let the Gov-
.ernment appoint private C. I. D.’s to watch even the highest officials in the
land. Money spent on tracing corruption and rooting out the same is well
worth spending. In South India, only private C. I. D.’s _unearthed cases of
~corruption for which cases have been-put up. In South India, the Government
went ahead and created a machinery as it were to find out corruption, especially
in my District. - L

The Honourable Sir Sultan Ahmed (Leader of the House): Your District
:seems to be thoroughly bad in every respect. o )

Mr. 'T. S. Avinashilingam Ohettiar: Not worse than your District. In Bihar,
“perhaps the thieves are not found out, whereas in my part of the country they
are found out. That is the difference. You have thieves all the same in your
-place, Even the highest in the - Government of Be’ngal was
suspected of taking part in corruption. T dare say this Government should have
the courage and the strength to take up measures even against the highes$
officers to root out this evil. In all such mensures, they will have our whole-
thearted co-operation. I hope the Government will have the courage to do it.
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1 now come to my next point and I wish my Hoeneurable friend, Mr. Griffiths,
had been present in the House. I do not know whether he is Sir Griffiths or -
merely Mr. Qriffiths, but he richly deserves to be knighted for his exploits in .
favour of the National War Front. We were talking about retrenebment the -
other day. We demanded a Committee. ‘But for reasons best known to him-
sglf the Honourable the Finance Member did not see his way to accept our-
Motion. Expenses are swelling and we thought the present is the most .
opportune moment to have a Retrenchment Committee. 1 will bring to the.
notice of the House two instances of colossal waste of expenditure. It may no
be colossal when you compare it with 800 crores of our expenditure. But still_
it is & good amount for a poor coyntry like India. Take the National War Front .
of which my Honourable friend,- Mr. grifﬁths is the Leader.

L '.!.'ihe Honourable Sir Sultan Ahmed: No, he is not the Leader. I am the.
eader. - . '

Mr. T. S. Avinaghilingam Ohettiar: It takes my breath away to hear it..
I never thought that my Honourable friend was up to it.

The Homnourable 8ir Sultan Ahmed: Quite up to it.

Mr, T. S. Avinasailingam Ohettiar: I thought Mr. Griffiths was best suited-
for it, because he is an excellent speaker in English. But I do not know: in
what language he spoke during his rambling from Himalayas to Cape Comorin

‘to propagate the National War I'ront, which i neither national, nor war, nor-
has if got any front. .

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): He has given it up.
Mr. T. 8. Avinashilingam Chettiar: 1 have seen some samples of the officers .

who form this National War front m my part of the country. They are all.
young men. : '

Mr. T. T. Krishnamachari: The National War Front is a’ pinjrapole. .

Mr. T. 8. Avinashilingam Chettiar: No, I see quite active young men draw- .
ing fat salaries ranging from Rs. 600 to Re. 1,000. They make & lot of tour -
this way and that way, thqy have motor cars and their occupation being classed
a8 essential service, they get a.lot of petrol, that is the attraction for them.
Bo, Sir, these people go about arranging meetings. When they find no.
audience to listen to them, they simply pack up their show and go away in.
their cars. Sometimes they come to a village. The villagers ask them what.
about food, with the result, now they don't go to the villages at all. This is the-
National War Front work which is being carried on in this country for which .
you spend money. There is a scramble to get into this National War Front, .
because there is money in it. Here is a good source of saving for the Honour- -
able the Finance Member, if he cares. Abolish this National War front.

The next point. to which I wish to refer is this. I am sorry I have to raise -
it again. That is about the grant to the Indian Council of International Affairs.
I still maintain that the grant to the Council and to the library should have been
shown not under the External Affairs Department and thus taken out of the -
purview of this House. I think there are many such things in the Budget of the -
Government of India. The Budget is a huge volume and it is a whole time
job for one to wade through the whole mass of figures and find out the flaws
therein. Perhaps it may not be one man’s job, but it is & job of many men,
or perhaps the job of a Committee. It is well worth having a Committee to
scrutinise this Budget. I do think that a good portion of this colossal expen-
diture could be saved, and to that extent it can lessen the burden upon the tax--
payers of this country. Sk

Lastly I wish to say a few words about the political situation in the country
and about the political problem of this country. I was a Member of the
A I C. C., and I am, T hope, still a member now. I attended the Bombay
session of A.I.C.C. I was present on the 7th and 8th August, 1942. I heard-
the speeches of Mahatma Gandhi and Pandit Jawahar Lal Nehru. I can say
with truth . . . . . .

The Honourable Sir Sultan Ahmed: For once.



250 LEGISLATIVE ASSEMBLY " [17TE Mar. 1944

Mr. T. 8. Avingshilingam Ohettiar: You know how many times we speak the
truth and how many times you do so. You know it well. I can say with
“truth that though the urge for freedom and independence was there, the idea
~that the war should not be won by the Allies was never in our minds. Pandit
-Jawahar Lal Nehru stressed that England should win the war, that China should
‘win the war and I can say that England can have no better friends than
‘Mabatma Gandhi and Pandit Jawahar Lal Nehru.

.And then what did he say?—

‘“We want to win the war; we want an efficient Government for that very purpose; and

‘for that reason we want this Government to go out of office.”

What did Mahatma Gandhi say — ~

‘‘Be- non-violent in action, if not in thought. This is the least I axpect from. you.

If there is the slightest communal taint in ysur mind, keep off the struggle.

Never believe—as I have never believed—that that the British. are going to fail. I
~don’t consider them to be a nation of cowards. I know that before they accept defeat,
.-every soul in Britain will be sacrificed. :

We must remcve hatred for the British from our hearts. At least in mv heart, there
*is no sach hatred. As a matter of fact, I am a greater friend now of the British than I
»éver was. My friendship demands that I must make them aware of their mistakes.

‘Give up the attitude of mind which welcomes Japan.

I want you to adopt mon-violence as a matter of policy. With me it is a creed but so
.{ar as you are concerned I want clou to accept it as a policy. As disciplined soiaiers,
_You must accept it in toto and sticR to it when you :jon the struggle.’

And now, Bir, you will say, and very rightly too, how did this violence and
.subotage come about? How did this notice,—about which a reference has
been made by the Honourable the Home Memwber in this House and, if I
-remember aright, by Mr. Amery in the House of Commons,—how did this
.notice come about? Bir, this notice was cdaught in Madrag on or about the
-2%th of July, if I remember it correctly.

Mr. Deputy President (Mr. Akhil Chandra Datta): Which not.ce you are
referring to? )

- Mr. T. 8. Avinashilingam OChettiar: I am referring to the notice which
-advised people to start civil disobedience and mn which there wus & programme
-called ‘telegraph wire-cutting’. 1t is true, Sir, that there was a notice like
.that. 1 saw it myself. I went und asked the Working Committee Members
.a8 to what was the programme and 1 also mentioned that there was a notice
Jaying down the programme and asked why that-bad not been circulated. to us.
They replied, ‘‘No instructions have been issued from the Working Committee
-and no programme for civil disobedience has been laid down. You will hear
.Mahatms Gandhi tomorrow—the 8th’’. A meeting of workers was fixed for
-8 O'Clock next morning to be addressed by Mahatma Gandhi. No programme
wae issued by the Working Committee. Even today we do not know what
.Mahatnia Gandhi's ideas were in regard to the programme. 1 had an oppor-
‘tunity to ask a Member of the Working Committee and he disclaimed Congress
.having issued any programme. He said, ‘you should wait and you should not
-do anything because Mahatma Gandhi believes in compromise, he believes in
.seeing Lord Linlithgow and he believes that something good may come out of
it’. It was announced that there would be a meeting of workers on the 8th
:40 be addressed by Mahatma Gandhi. It never happened because in the morn-
;ing, at 5 O’Clock, Mahatma Gandhi was arrested. I had the privilege of going
-to that meeting and I was at the flag hoisting ceremony, when I had the privi-
-Jege of experiencing tear gas used by the police.

Mr. N. M. Joshi: Who issued that notice? ;

Mr. T. S. Avinaghilingam Chettiar: The Working Committee members did
-not iseue any instructions; Mahatma Gandhi certainly did not issue any in-
-gtructions. But who issued this circular ig-something to be found out. What
I can make out today is that these instructions, over which the Government
are harping, were mot issued by .the Working Committee or by Mahatmsa
vGandhi. You may ask ‘how did it happen that these instructions were
-broadeast throughout the country?’ And now I want the Government to hear

©:i- T have been in jail with friends; I have had talkg with them about
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the origin of ‘this notice and how did it come about, and this is what I under-
stand. On the 9th night, Mr. Amery seems to have spoken on the radio in~
vegard to the arrest of Mahatma Gandhi—I did not hear him myself . . . . .

An Honourable Member: Which Amery?

Mr. T. S. Avinashilingam OChettiar: I am sorry if there is any misunder-
standing. There is only one Amery in this world, the present Becretary of
State for India. He broadcast over the radio justifying the arrest of Mahatma
‘Gandhi and in that speech he proclaimed to the world that cutting of tele-
graph lines, railway lines burning of post offices and so on, was the programme
of Congress. This speech wag reported in some of the papers in India and
1nany workers told me that when they saw this programme published in the
wpapers they thought what Mr. Amery said was the programme of Congress was
uctually the programme chalked out by the Working Committee of the
Congress. This is what I heard in the jail; I did not hear the broadcast
1ayself. Even today I do not know_what the Working Committee’s wishes
were in this matter, but ‘I do not believe that Mahatma Gandhi would have
«~ver said anything like that.

Now, I come to the next point: His Excellency the Viceroy in his speech
says, ‘you must come together, unite, you must become one with each other,’
your leaders must unite’, and yet if on a single occasion the Congress and
Muslim League vote together, what jealousies it creates. Here in this House
Bir Frederick James could not =ven suppress that jealousy. If the Government
really wishes that the various parties should come together, if the Government
really want the people of this country behind them for the war effort, it can
<only be achieved by seeing Mahatma Gandhi;- it cannot be achieved by not
seeing himn. You are shutting bim up in jail. You won’t allow him to come
into contact with anybody.. You won't allow him to writc a letter even to his
political opponents, or shall I say political friends. You would seggregate him
irom all things. At least if the Working Committee and Mahatma Gandhi are

put together they can come to some conclusion and they may give you an offer.
Suppose I ask you?

Mr. Deputy President (Mr. Akhil Chandra Datta): Don’t agk me!

Mr. T. 8. Avinashilingam Chettiar: I ask the Government that in view of
‘the present political situation, tbey mey have something fresh to submit and to
€ay. Is ib not common courtesy that you should gather them together? All

this talk about unity is, if I may say so, bunkum. I want you to be sincere.
Act up to your words once. Will you?

I have been told that the head of this Government told a leader of thought
in Madras that they are very sincere with the Cripps offer. I believe that they
Aire sincere but sincerity must be shown in action and if they are sincere, they .
must let people meet Mahatma Gandhi: they must let Mahatma
Gandhi meet the Working Committee and they must let ~those two
‘political  parties. come together and that is the test of sincerity
ang ) 1 tI;JO})e they will rise up to it and act up to it in their lown interests
.and in the interests of this great war that they are waging in the i

ihe democracies, and the United Nations. y #ing In the interests of

ii: ollgv«rassjex Jeha.ngli;:g Tell us about your own diary.

. T. 8. Avinashilingam Chettiar: Unfortunately i ill not b
xelevant in this debate. v e wEme ° v
The Honourable Dr. B. R. Ambedkar (Labour Member): Anythi
welevant in the Finance Debate. ( ember) ything

Mr. T. 8. Avinashilingam Chettiar:

is

. In the end I want to say that i

Government are sincere about their professions in regard :o Indit}; andt llff tl:lew
‘want to win the .war and they do not want to prolong its agonies—the war may
'be won in one year or ten years. With the concentrated offorts of the peoplg
of this country the war will be won much sooner. Milliong of men and women
need not hunger and die and millions of men need not suffer. If you do not

“want to prolong the agonies of war, it is up to you to give opportunitieg to
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these political parties and get their support. As for us, 8ir, we believe in this
great principle : .

“Who lives if India dies?
Who dies if India lives?!"

Bome of us may live, some of ug may die in jail and may rot: some of us
have died. Some of us may come out as physical wrecks. Some of us may
loge everything. But still the ideal of a free and independent Indis will always
live for generations in millions of men until it comesg true.

. (Interruptions from Government Benches.)

I do not want to add anything more. I oppose the motion. .

Mr. B. R. Gupta (Cities of the United Provinces: . Non-Muhammada
Utban): The speech of the Honourable the Finance Member on this Budget is
much more thought-provoking, as hitherto, for the last four years, he has been
confining himself mostly to explain the difficulties arising out of delay, increas-
ing expenseg and other economic difficudties. It is for the first time after four
years, that he finds the Budget position somewhat stabilised, hence he could
not help giving some indications affecting the policy which this Government
wish to follow in the post-war period. That is, he has explained the difficulties

‘resulting out of the shortage of consumers goods. He has also touched upon

the planning after war, which has started naturally agitating the mindg of
people, as ithe chances of successful conclusion of war become more and more -
evident, and programme of finances required to meet post war planning. - He
bhus already indicated that chances are that present taxation may continue in-
definitely, with further taxation in the form of estate duty or death duty, ete..

“Thes® indications naturally compe! one to think deeply and analyse thoroughly

in what direction he is trying to lead us. Had the Honourabie the Finance:
Member been clear with regard to the future policy which this Government
wants to pursue and the schemes which they have in mind, our task would
have been comparatively simple. But as it is, one has to draw conclusions-
from the things which he hag taid and connect them from other materials.
which have come to our knowiedge during the last few months, and in my
so doing, Sir, I arrive at the only conclusion that the position ig too serious:
to allow it to pass unnoticed. The policy which the Government seems to-
follow is that politically they thnk that they have entrusted the counry'’s
future, for some timme to come, at least, in the safe hands of Mr, Jinnah.

. Militarily, they think the position is going in their favour in Europe, and that

with the unlimited man-power of India and rising resources of the Allies, the
defeat of Japan is sure. Economically I am sure the Government wantg to-
follow the policy of facing the problem of poverty and the ignorance of the-
country as perhaps they have come to realise that their past policy has resulted.
in reducing 95 per cent. of.the population of this country to the actual posi--
tion of aneanimal. ‘

Sir, it is the last point with which I will concern myself today. In one-
place you emphasize the necessity of increasing the production of consumers.
goods. ! You have also talked of other schemes . . .

Mr. N. M. Joshi: Address the Chair.

Mr. BR. R, Gupta: Very well, Sir.

That is, the Government is trying to tackle the problem of national educa--
tion. They are also trying to tackle the problem of agricultural rehabilitation,
which they can do either By iucreasing the wealth of the country or by
appropriating the meagre resources of the country which only a few individuals
possess. It you adopt the first course you have definitely to overlook the-

economic interest of England and treat the Indian interest as-

¢ v supreme in every respect, while in the other course he will be able
to mreet the requirements of the greater population temporarily. At the same:
time, while he will be able to create a big field for British industries and capital -

- to exploit in this country and secure employment for more and more. foreign -

persons in India, result will e that the country will become poorer to the-
extent that perhaps no one will be left with any ambition. You will excuse-
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me, 8ir, if I point out that the words of the Honourable the Finance Member
do not stand scrutiny with the actions which he has proposed in this Budget,
«therwise, Sir, how can he justify his present proposals of increased taxation.
I have analysed the effect of the present proposals contained in his Budget
speech and the figures work out to be very very discouraging.  If a person,
before the war had an income of thirty-six thousand—I mean a business, who
after paying taxation was saving about 30,790 what will be the position of the
same business if the present proposals of the Honotrable the Finance Member
are carried out. Consider a business with an income of thirty-six thousand,
if it earned profits, say, one lakh of rupees. But, Sir, before I come to that
point, 1 would like to point out, that accord.ng to the present position, before
this Budget was introduced, if a firm had an income of thirty-six thousand
Tupces and it earned rupees one lakh in a year, it is saving only Rs. 26,880. If
the saie firm had an income of ten lakhs during a standard year, it was saving
urtil now only one lakh thirty-six thousand rupees. Now, Sir, the result of
the present proposals will be that a firm with an income of thirty-six thousand
will save only Rs. 21,380. If another firm has an income of 10 lakhs in the
Jyear, it will save Rs. 24,100 only. -

The Honourable Sir Jeremy Raisman: Has the Honourable Member takgn
into account the sum that is really saved and that is' deposited with the Gov-
ernment? : ‘ .

Mr. R. R. Gupta: Yes, Sir, I have taken that amount inte consideration.
That amount is to be deposited by us with the Government. That is obliga-
tory. '

An Honourable Member: Is the Honourable Member talking about firms
or limited companies? <N
'~ Mr. R.-R. Gupta® Limited companies. S8ir, the position of the firm will
also be more or less the same. If you like, I can calculate it.

Then, Sir, there is another point in regard to individual persons. If a
person has got a dividend income ef five lakhs of rupees, ultimately what will
he save? He will save only Rs. 1,81,000. My point is this. With this meagre
. income what a firm, company or individual can do is not enough.

An Honourable Member: What does the Honourable Member mean by
dividends. He is giving wrong impression to Honourable Members. '

Mr. R. R. Gupta: I have first of all given you the example of the com-
panies who have got a standard period of 36 thousand after present provisions
- are brought in force, what will be left to them as profits only will be 2 thousand
rupees. ]

Now, I come to another point which relates to the deposit of income-tax.
‘There are several other pointe which required very detailed consideration
.about this matter, and I propose to deal with them when the Income-tax Bill
«omes up for discusgion. The Honourable the Finance Member wants that
nwoney should be deposited with the Government every three months in the
. shape of income-tax and in the form of E. P. T. He has now got a provision
in the Finance Bill to suggest that that money will be treated as an invest-
ment from the business. Thus the businessman will have no advantage to
include that amount in his income. Sir, I have given you some examples which,
I think, are sufficient to show what a meagre income will be left in the hands of
companies and businesses after paying all these taxes. :

There is one more point which must be given serious consideration, and it
is this: the standard period of companies was based on ghose periods which
‘were more or less periods of depression. What was the result of that? The
result was that these companies were not in a position to declare satisfactory
dividend at that time. What has happened now is, that the Government have
‘imposed further taxes on those companies, with the result that these compsanies
will not only be unable to give any dividend, but they will be left with nothing
for payment of corporation tax. I shudder to imagine the fate of busimess and
companies if present provisions are allowed to be continued, I realise what will
‘be tha effect of this taxation. Naturally the effect will be that no honest
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assessee will like to curry on business at all, nor there will be left any allure-
ment to do any kind of business. On the one hand you want to increase the.
production of consumers goods as you have said, and on the other hand, you
are going to reduce their capacity to almost nil. The position will be that no-
body will like to run any business. No question of further expansion. Conse-
quently the result will be that country will have to depend upon the “Yoreign
imports for all type of consumers goods. Otherwise you will have to go on
facing shortage in this country. '

Anotter point is this. After all, what for do you want to increase further
taxation at all? So far us I have been able to understand your Budget posi--
tion, 1 think there is absolutely no deficit in the coming year, if you take into
consideration the actual position of the amount which you will get even as a
result of your present rate of taxation. My point is that on the income side,
the Honourable the Finance Member has calculated a return of only Rs. 174
crores, whiie in the present year he has already got about Rs. 168 crores.
Though in his speech he has said that the income from the taxation has been
only sbout Rs. 188 crores, there is Rs. 28 crores standing in the deposit
. account. If that is also taken into consideration, the actual income from
ificoine-tux and excess profits tax works out to Rs. 168 crores in the lust year.
Which is 64 crores more than his last calculations. I would like to point out
that the income which yof are going to assess this year is the income for that
period which has been the best %oo period for industry and business.
Therefore, there is no reason why you should not count on getting at least
Rs. 225 tu 250 crores from income-tax and excess profits tax in this year
even at old rate. If that figure is taken into consideration, the total income
will work-out to be about 335 crores. Expense, which the Honourable the
Finance Member has worked out including expenditure on defence, is to the
tune of Rs. 348 crores. My submission is this. If the Honourable the
Finance Member takes into account the prospective return from income-tax
he will get at least Rs. 825 crores as a result of present taxation. In that
case *he does not require any more increased taxation at all. - Ahother ground
for fresh taxation could be only this, that he wants the sterling accruing in’
England to be kept as it is, and that he would try to reduce raising loans in
India as much as he could. If that be so, I submit that it requires considera-
tion as*tc how far our position is safe in the matter of our sterling balances.
With the present rate of taxation, privation and misery will surely result,
with such large balances in the hands of the very persons, who have been™
flouting public opinion, in this country continuously without the least remorse.
Aiter all, a man dearns from the past history. In matters of our eccnomic
relations with England the past also has not been very halpful; rather the
contenry has been the case. “When this background is put, in line with the
chorus of ery in the English press, agaimst the accumulation of our sterling
balances, and the wishful expressions of high placed individuals in England,
it becomes evident as to how they wish to liquidate our these resources.
When put to actusl test, there are instances like your recent importation of
useless articles, directly under the permission of the Secretary of State, with-
out even consulting. the Government of India, the non-helpful attitude of
the Government in procuring machineries required for incressing production of
consumers goods in this “country, and the changed policy of the Goovernment
towards the question of encouraging production of machine tools in India, and
also the fact that while the newly created tin food industry in India on your
own requests are starting for orders, those very things are being imported
from abroad;—all these do not give us much hope that our position is very
secure in the matter of our sterling reserves. In reply to my question last
time, 1 have got a list of consumers goods which the Government have recently
imperted, and that contains among other things clothing and wearing apparel, '
cvcles and cvcle parts, electric fans, radio apparatus, tinned provisions, glass-
ware, metal lamps, agricultural implements, liquors, paints, and photogiiphio

\
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appuratus. I submit that these are not items which are so very urgent for
India's general consuming' masses. The undue emphasis which is laid, in scason
and out of season, by the Honourable the Finance Member on.inflation and
anti-inflationary measures in India, creates a serious doubt in our wind that
neither‘our economic position at home nor our sterling reserves are very safe.
I can aepend upon the Honourable the Finance Member because he has seen
what sacrifices are responsible to bring this big amount of sterling balances to
our credit, but he can be called away in &8 moment to England if he is found
to be too obstinate or unmenageable by his bosses there. Then what will be
the security of our sterling resources? I want to bring to the notice of the
Hous: the manner in which these sterling balances are accruing to our credit.
They are not due to-any charitable policy followed by Great Britain towards
India, nor is it the result of profiteering, as has been lately emphasgised by some
of the papers in England. It is a result of the blood, tears, sweat and the
sacritice of millions of human lives of Indians. The prewent Lalances do not
represent the actual value of our services, because purchases for -home front
from the very beginhing have WBen at control rates, which nevér lad any
relation whatever to the actual prices which were prevailing in the country.
Then, the pay of the Indian forces which are serving abroad is much less in
comparison than the pay of the foreign soldiers, though their great deeds and
theigvulour have not @ecen less than any of the other foreign forces of any
other country. Again, in the handling of these goods Governinent Rave not
charged anything from Great Britain for labour, etc., employed in India. 8o,
whatever amount is shown, that is not the actual cost of the services which this
country has rendered to Great Britain. But actuslly it is much less. These
amouuts are not as a result only of the division of expense hetween India and
England. They also represent our exports of essential goods like tes, jute, pig
iron, manganese, rubber, coffee, etc. All sorts of things they were exporting
to other countries while in India we were being denied many cf those things for
our use, Then, Sir, apart from that, we have also spent quite a lot on war
preparations and in the name of the defence of this country and we all know
that we did not require all those forces. At least now, there is no necessity for
all those forces if they are to be maintained here purely from the point .of
view of the defence of this country.

Now, I ecome to the question of the dollar resources of our country. So
far us ‘I can calculate, more than 40 crores of dollars have already accrued
to India, a8 & result of trade balance in favour of India, within the last 4 .ar
5 years and, Sir, in return for all this, what satisfaction has India got till
now, either about-its political ambitions or about its economic future, except
the satisfaction that we have also played our part for thé saving of the world
from the bondage of Nazism and Tojoism? If justice is to be done to India,
then a definite assurance should be given to this House, as to in what manner
the (Government wants to spend our sterling resources, which have accumulat-
ed and which will be further accumulated in England. I also went that at
least from now onwards whatever dollars are accumulated in our favour, they
should be kept in the Indian account. I am:thankful to the Honovrable the
Finance Member, for his assurance that henceforth he will keep certain
dollars now in India’s account from the Empire pool. But I want that what-
ever dollars are accrued fo our account, henceforth - at least those dollars
must be kepl all exclusively in the Indian account. v

Unless the Honourable the Finance Member satisfies us on these p(‘int;,
he does not deserve our support in the matter of increased taxation and ‘we
submit that the Honourable the Finance Member should consider the matter
from this point of view also. :

There is one more point, which I want to touch, and I have finished. I
do not believe in developing industry under State management, especially so
far our Government is dominated by those whose oconomic interests are
always in direct conflict with the interest of this counfry. For instance, I will
give the example of the railways themselves. We have up to this time invested
'\about 900 crores of rupees over these railways. Several hundred crores have

-
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been invested in Posts and Telegraphs and Telephone industry in this country
and what is the position? Even today, after so many years of its existence,
none of these industries are independent to the point «f looking ufter @3 own
muintenance and expansion. Even now every year we have to import material
worth several crores of rupees for the maintenance and expansion of these
services. Sir, only the other day, the War Transport Member pointed out
that he has got the blue prints ready for the expenditure of about 870- crores
of rupecs. But he has not said how much money out of that he proposes to
spend in India and how much worth of money he will spend in foreign coun-
trics. So long as that state of affairs continues, I want to ruake it absolutely
clear, we do not want any further industries to be developed under the
management of the present State. I want that the positiqn should be fully olari-
fied. This country ghould not be reduced to a position where we riay lose all
private initidtive for the development of indyptry and we may be left at the
mercy of imported consumers goods. We must actively take up welfare schemes.
~But that cun be successfully carried out only when schemes for increasing the
wealth of the country are also taken up in hand side by side in right earnest.

The Honourable Sir Edward Benthall (Member fo@ Railways aund War
Transpoft): May I inform the Honourable. Member that much of the gﬁater
part of the money will be spent in this country.

Mr. BR. R. Gupta:. 1 would like to have the figures. If you have got the
blue prints ready, I see no reason why you should not giva the tigures and
the percentage you want to spend here. If that is not given, then we will
have to conclude that most of the money will be spent in foreign countries. We
ate not yet self-sufficient even in the matter of Railways which are existi.ng
here over the last hundred years and this is an industry which is controlle
-by the Government. No better example can be cited as to the fate of indus-
“try if it is to be developed under your auspices.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Mr, Umar Aly S8hah (North Madras: Muhammadan): Sir, 1 want to say
s few words on the Finance Bill. Again and again, new taxation hss bLeen
adopted by the Government. In spite of demands to stop this, Government
does uot pay any heed to them and they go on with this policy of increasing
the taxation. Some time ago, the Cangress Ministries were in charge ~f the
Governments of eight provinces. They also adopted this taxation policy.
There are 40 crores of people and this new taxation will affect 90 per cent. of
them. Income-tax, Super-tax and so many other taxes will be paid by rich
people. They are very cunning people and they well know how to evade them.
They can take care of themselves but what can these poor people do. Our
Congress people have been giving so many lectures on patriotism and sympathy
and 8o on but in action they do not seem to have done much for the poor
people. I am here for a long time und I know thx?t severa_l Congressmen,
politiciuus and big scholars have condemned this policy. This new taxation
policy was condemned by several politicians for a long time. But this sort
of policy has been urged every year. ‘Even today there is no- leader to save
us. I know of so many villages which are suffering from want of food. This
trouble is not confined to Bengal only. In Bengal peovle have got a sort of
unity and patriotism and they are advertising their case everywhére. As a
matter of fact, in my Presidency of Madras there are half a dozen districts
where there is a great scarcity of food. Bellary and Kurnool are the greatest
sufferers and they have been suffering for a long time.. Bl!t Govermpcmt have
not done anything for the people of these districts as is being done in Bengal.
Of course, the Honourable the Finance Member has shown great ubility and
efficiencvy but he has not been able to understand this taxation. I have.been
in the Finance Committee and he has done these things in a very arbltrz_xry‘
manner. T cannot understand what his taxation means. Umar Khayyam said.:"
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Wine is bad. But if you want to take wine, do not take it with rnienials;
you can take wine with the nobility. What 1 mean to say 1s, tax the rich and
dissociute yourself from taxing the poor. Of course, you waut money for your
ariny and for the war effort and therefore you have to get money by putting
all sorts of taxes. 'Lhere is no question about it. We ace also behind you.
But these dre very bad times. This is not an otdinary war. It has epoilt the

whole world and lndia also is in danger. The enemy is at our doors. There-

fore. we must be ready to support the Government to win this war. Inspite

of all these you can’t squeeze money from the poor.

But 1 must say one thing. You are buying the Indian sepoy for iis. 18
whereas you cannot buy an ordinary goat for tnat sum. 8So, you are trying

to suve our country by having an ordinary sepoy on Es. 18. 'That is ubsurd -

a8 you are collecting 100 crores extra for this during the war. Now  you
want to coliect 4 crores by taxing betelnuts, tea and coffee. .These are
luxyries which could be avoided like ‘Ganja which is ~being wused for yogic
purposes—you know India has got its own culture. And like opium—(the other
day Mahatmaji told us)—tea and coffee also intoxicate and several of mfy
countrymien have given them up. Our women have also got a great tendency
to reject them, the best thing being to take milk as this is the rea] beverage
of Indjn. Therefore, my suggestion is to reject these taxes as you will not be
able to collect them.

Then, there is the tax on tobaceco. Tobacco is a foraign thing and therefore
there is no name for it in Sanskrit. The usage of this has ccme from cutside
sud we are to pay 10 crores for this. :

Dr. P. N. Banerjea: There iz a suggestion that you should speak in .

8anskrit.

Mr, Umar Aly Shah: It is quite a different question. In Mahabharat it is
said about pan supari:

»

Rajasuya ‘Dhawaray Samai Bhishma Drona Kurur wrajet Krishna Dattagra Tambolam
Sisupalavarodhare, . o '

In Hastanapur the present Delhi, when beetles and nuts were offerad by
Bhishios to Sree Krishna during Yagna Rajasuya which was performed by
Pandus, King Sisupala from the big audience protested that Sree Krishna was
a Yadu non-Brahmin and also was not a Kshatriya and hence not entitled to
these beetles and nuts. And hence a big war had to be waged. I want you
to understand that we are passing through war days and your imposition of
taxes on beetles and nuts is not a good symptom. But I do not lje the taxes
which, you have imposed. Therefore, my request is to reject those tuxes.

Dr. P. N. Banerjea: You oppose all those taxes.

Mr. Umar Aly Shah: I oppose all these damn inferior taxes. ‘The Honour-

able the Finance Member showed great efficiency and great knowledge in hig
Budget speech. We are also.the representatives of the people. I also realise
that money is required to save our country. In the Mahabharata Bhishma
88y8: .
‘““Ardhasya Pursho Ddsaha, Dasa Swardhaena- Kwasya Chith

It; Satyam Mahabaaho Bandho Smardhaena Cowrawaihi.”

This means: Man bows himself to money; 1f there is no money one does
not servs the other: Oh! warrior this is a true fact. I bow to cruel Cowrawas
because they are rich. ) .

Whet 7 want to impress you is this:—You collect money but don't tax the
poor people. - B

Without modey you cannot do anything; you cdnnot perform your ad-
ministration; you cannot rule. You cannot rule the country witheut money.

You must first get sympathy and then collect money to administer the country.

Even Bhishma, the great pithamaha, the great Lord of the land said that you

must have artha and collect money. to rule over people. He said he was serv-:

ing the Kauravag though they were bad people because they were the rulers,
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As such we are serving. Therpfore you must save this.countiry, at the same
time you 1gust save our poor people also by giving them economic help. The
suggestmm. which the wise and patriotic people make shouid be heeded to by
the Government. The other day 1 was rather pained (o hdur the Honourable
the Honie Member charuoterising ali Indians as fiith columnista. 1t is wrong
on-his part tc say so. We are not fifth columnists. We are a.l patriotic j.cople,
we are loyulists. The dithiculty is the Government do not study cur n:entality
properly. You see thé Congressmen have attended this Legislature. In the
same way Mahatma Gandhi also might change his views and support the
Govorunieni. Even my Leader, Mr. Jinnah, who also protested to the -Gov-
ensaamont that they do not appreciate our views, is also uttending the Legis-

There are very many great men in India who are dolg the sare.
In anoient days, the sages suid: ‘‘Na vishnu prithvi pathi®, it means the King
issLord himself, and without God's help nobody.can becoine King. So, our
ancient Indian culture teaches us that we should look upon the King as Lord
himself. We revere the King. That is laid down in Dharma Shastras. - Of
course, some English knowing people with so called modern culture try to
miglead the general publm But the real culture of India is to be always
logal to the King. It. is the English knowing people with the 'so eulled
modern civilization that create all kinds of probiems - to this country. I
capnat say whether they arg right or wrong. - I do not Wwant to critizise them.

“What we want is some food. India is a wonderful rountry, \Ou can raise
food in this count.ry for the whole worid. This is one of the richest countries
in.the .world+ It is a land of many river and. mountains and there is plenty
of scoje for growmg more and more food and keeping people well and ccentent-
ed. . There can be no faming in this country if the Government develop the
countiry properly. Of course. India is a vast country, 2,500 miles long and
about the sume in breadth. There  are. 73 lakhs of villages and it is . an
emormous task to supply -foodstuffs to the entire population. The Govern-
ment should take some interest in the poor ryots who are all suffering without
help. There are a number of Princes in India who dquander woney. Why
don't vou take it away from them to help the poor?

The- next point 1 wish to refer is the paper currency of the ‘Government.
Beiore war paper money was of the order of 174 crores and now it is 876 crores,
1t.is not good to have paper money. Muhanumuad Bin Tughlak introduced
leather coingge. In the days of Sri Rama there was wooden
soinage. 1t " 18 said that in the days of Sri Rama the mangala suthru
was made of wood.- If you read Ramaysna—and I am surp my Hondurable
friend, Sir Ramaswami Mudaliar, knows it well—you will find that there was
wooﬂeu coinage in those days. What I want to point out is that you should
not-have either wooden coinage or leather coinage or ‘paper coinage. 7he onlv
coinuge which survived the ages is the gold coinage. No paper money is
good. Unless you have gold, the country will not be saved from ruin. You
should ‘not have this bogus money in the shape of paper. If there is real
money, it io gold, the coin itself should say its own. worth: Please do not
deceive the poor people by taking away-all the gold monev.. You must take
alt the poor, people with you and try to raise their standard of living. You
oan even pass an ordinance end collect money from the rich baniyas and from
the Princes apd spend them on the poor. Dharma Sasfra says, you can take
awgy exerything from the bamua except that which is required for his food for
15 days. - What we want is_food.

ofir, -ghis war is spoiling’ the whole world, not India ulone. Athd when T say
that, 1 -mean spiritual Indis, phxloaoph;eal Indis. 90 per cent. in India
depend .upen their spiritual culturé and thereforey perhgps -could net be des-
troyed by the material weapons, our cultural and spirit nl heritage may have
been selpful to throw away this damned wretched enemy—Japan, Japan is
einper; she has spread Budhism jn Burma, Indo-China and other countries.
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Of course, inany Indians have not seen books on this subject and they do not
know. 1 have studied these things aud 1 know that Budhism is not Hinduism,
. und Budhism is not Ahimsa Dharma. Vedas say:

Ahimpsa Permo Dharmaha Nonviolence is super righteousness

Viediki Himsa Ahimsa Bhawati Vedas say nonviolence in place of violence §
datyam Vade Dharmanchara Say truth, follow the righteous

Maatru Devow Bhawa worship mother.

Pitru Devo Bhawa Worship father

Acharya Devo Bbawa Worship teacher

Raja Karasya Karanath, etc. Justice rests with the King, etc.

This is correct tuat Vedism caunot be Budhism. Alumsa Dharma 18 the
fundamental prnciple of Hindwsin which can never reconciie itself to Japanese,
the esters of sunakes, irogs and other dirty things.

German means charman, and charman means chandala. We have no
sympathy with them. And therefore todasy lIndia is ready’ to nght them.
‘Lherefore, Sir, L request you to thunk over aud this and guard cur spiritual
und cultural beritage. Lhe best way tms cen be done 13 vy safeguarding the
interests of the poor and abstaining yourself trom taxing them.

Mr, T. T. Xnshnamachari: sr. President. 1 rise to oppose the motion
woved by the Honourable the rinance Member and in doing so 1 shall have
to refer tp & nwnber of subjects which relate to portfolios under the Honourable
the Finance Member, Honourable the Member for Cowmmerce and Industries
and Civil Bupplies, and perhaps- also to the Supply Member. As the Honour-
able the Commerce Member 1s not here and as we are cowing to the end of
the day’s debate, 1 shall not touch on any points coucerning his portfolio
today. 1 shall take up first the taxation proposals covered by this motion. 1
have to rewark, Sir, that the lonourable the Finance Mewber in his speech
introducing the Budget has not said anything very convincing for the -
doubling of the tax on tobaucco. The House knows full well that this tax is
just a year old and it does mot appear that the Governmedt have got full
experience of the operation of this tax. In my own province, which produces

- & Jarge quantity of tobacco, the agitation against this tax has been intense.
While the people recognize the fact that a tax once imposed is never removed,
the agitatiou was largely against the method of its operation, the method by
which the tax is collected. I remember, Sir, that in May last there was a
conference of tobacco merchants and tobacco growers at Palghat in Malabar
district which I attended. At that meeting were expressed views with regard
to the operation of the tax which really were quite revealing. And while still
the feurs about this tax persist some hope seems to have Leen entertained by
these tobacco merchants and growers that some form of relief would be
obtained for them during this Budget Session. Therefore, Sir, this doubling
of the tan came as & bolt from the blue, and we would in this House like a
little more elucidation of the principle underlying this precipitate action of the
Finaace Member. The mere fact that tobacco %mppens to carry a very high
incidence of taxation in generally all the civilized countries does not mean that
this is the most appropriate time for increasing the tax on tobacco and I think
the House will have to examine at length the tax on_the various products like
biris, snuff, chewing tobacco, etc. It will at once reveal to- them that the
tax is out of all proportion to the value of the products concerned. That,

. Bir, is my first objection. ‘

Mr, Pregident (The Honourable 8ir Abdur Rahim): The Honourable Member
can resumé his speech on Monday. The House is now adjourned.

Lhe Assembly then adjourned till Eleven of the Clock on Monday, the
20th March, 1044. '



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055



